b A GBNTRAL ADMINISTRATIVE TRIBUNAL
N> ERNAKULAM BENCH

0A 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281, 299, 300, 301, 302, 303, 319, 325,
326,327, 328,329,331, 333, 344, 345, 346, 347,
348, 350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400,404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
- 952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1.

I

[N

OA 29/2013

C.H. Mohammed Yasin

S/o Kidavu Koya,

Chamayath House, Kiltan Island,

Union Territory of [Lakshadweep-682 558

T.P.Latheef
S/o Atteka ,‘
Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 | | Applicants

(By Advocate: Mr.Shabu Sreedharan)

UJ

Versus

Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555 -

The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of l.akshadweep-682 558



(By Adv,o_cate:

o

_ The E xecutlve Officer

Vill lage (Dweep) Panchayath

Klltan Island Union Ferrltory of L akshadweep 682 558

’Ihe Prmmpal
Govérnment, Senior Secondary School

‘Klltan Island

Umon I‘emtory ofL akshadweep-682 558.

(Mr.R. Ramdas (R3)
()A 67/2013
Seedlkoya.M.»

S/o Abbosala Koya
Malayattlyoda Kiltan Island

. Umon Terrltory of Lakshadweep-682 558.

- Malsha T

S/o Kldavu Komalam
Thenakkal House, Kiltan Island

Umon T emtory of: Lakshadweep 682 558.

Abdulla AP,
S/o Khalid -
Allmapwa Kiltan Island

Umon Temtmy of L akshadweep 682 558.

S-ayed‘ Muhammed Koya C.H.
Sl Muthukoya
Chamayath House, Kiltan Island

Umon Temtory ofLakshadweep 682 558.

'Rafeek (han H M.

S/o Abdul Rehman
Ailyal Hous¢ Kiltan Island

Umon Fen-ltory of LL akshadweep 682 558.

‘M ‘ "habu Sreedharan)

\]QV‘(‘II&‘

(Mr.S.Radhakrishnan (R1,2 & 5)

Respondents

Applicants



p——

2. ) ,
Umon Temtory of Lakshadweep
Kava1ath1 Island 682 555

3. The Chanperson

Vlllage (Dweep) Panchayath
Klll,t.a_n I:s.land Union Territory of Lakshadweep-682 558

4. The Executive Officer
~ Village (Dweep) Panchayath
Kiltan Island
° Umon T emtony of Lakshadweep- -682 558 Respondents

(By AdYQg’gt:e;: ‘_ (MnS.Radhakrishnan (R1,2 & 4)
I Abdul .S.'al:am P.P., age 43
S/o. Saidmuhammed

Puthlyapura Kiltan Island
Lakshadweep

2. _Khan agc 33
uh?immed
' use Kiltan Island
Applicants
(By Adv =.M1~51?riatap Abraham Varghese)
N Versus
l. ’I he Admmlstxator
Umon Temtoxy ofLakshadweep
Kavalathl 682 555
3.

4. | 1 hc C 1anperson Vlllag:,e (Dweep) Panchayath .
Klltan Island Lakshadweep-682 558 Respondents



_‘_M‘r R Ramdas = R4)

'OA 113/2013

| Muthukoya T. P
Sto Kidave Haji
Thuuvathapula Kiltan, Lakshadweep.

Sallh P e
S/ beahlm Haji
Pandala Klltan Lakshadweep.

Yacoob P K
Slo Subair.A. :
Punnakkad Kiltan, Lakshadweep.

Alx Mohammed
S/o /\ltdka Allyar, Kiltan, Lakshadweep.

Kunhtkoya AP. :
S/o. Sayed Muhammed P.K.
(I\drakkg:l:gpura Kiltan, Lakshadweep.

%athal ;-C:.H
S/o Mohammed P.

Kli : h, Laksh'adweep

(By Adv ocate Ms Dalsy I Daniel)

Versus

e

Applicants



@

l. lhe /\dmmlstratm

Umon Territory of Lakshadweep
Kavarathl 682 555

The Chalrperson
Village (Dweep) Panchayath
K ltan 682 558

(32

3. T he I:mploymem Officer
Kavalatlu Lakshadweep 682 555

4, Dir_ector ofPa-nchayath
Department of Panchayath
Kavarathi — 682 555 '

S. The Executive Officer .
Village (Dweep) Panchayat, Kiltan — 682 558

<

6. Héx’ficultuxal Assistant

Vlllage (Dweep) Panchayat, Kiltan-682 558. Respondents
i (By Advoc

X Mrf-S;'.Radhakr1shnan-R1 ,3,4&5)

adulla K. C
S/o Yousuff a

Kanmchetta Kiltan Island
U ofI ak%hdadwcep 682 558

o

I\unhl M
S/OfAmbukoya;-;
el, Kiltan Island
kshidddweep-682 558

Lo

S/o Mohamm
Komalam Klltan Island
Ul "fLag_shgi_adwcep 682 558

Saleem P.P.

S/o Harmsa

Puthenpura Kiltan Island

UT ofLakshdadweep 682 558

A

wn




6. “Kunhx KP . | |

‘I:.tan Island ' |
,a weep-682 558

1. A ] ul Kasxm PV
S/o. Muneer: .- !
Pentamveli; Klltan Island .
Ui,_qf__La_kshdadweep -682 558. i Applicants
(By Advecat_e: Mr.Shabu Sreedharan) -

Versus |

Umon lemtoxy of Lakshadweep represented by
he Admmlstxator Kavarathi Island-682 555:

—_—

[\

The Diiec'tox OfPanchayath
aUmon Tertitory of Lakshadweep F
Kavaxathl Island 682 555 \ !

3. l"he Chaupexson .
Village (Dweep) Panchayath |
Klltan Is[and Union Territory of Lakshadwcep 682 558

;

4. The Fxccutive Officer _f
Vlllage (Dweep) Panchayath :

Klltan Island Umon Territory ofLakshadweep 682 558

Env onmem Warden : '

¢ ofiEnvironment and Forest

ice, Kiltan Island

Umon lemtmy ofI akshadweep-682 558. '! Respondents

(By Advocate (MI S.Radhakrishnan (R1,2,4 & 5)
) |

1

-~

6. OA 137/2013

L. Jalaludheen K K.
S/o %halk Poovalap
Boovaldp Hduse, Kiltan Island,
J1 of :akshadweep 682 558.

[



4. Ameelall-'A P :
Slo Syed Mohammed

Axakalapula House, Kiltan Island,
- UTof L. akshadweep-682 558.

5. Ismail T
S/o Yusuf
Tholiyodall—louse, Kiltan Island,
uT ofLakshadweep-682 558.

6. - Sycd Mohammed Koya K.P.
Slo Mohammed

Kanjipura House, Kiltan Island
Lﬂ ofI akshadweep -682 558.

7. < Kaslmkoya C.H.
S/o Muthukoya
Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. Applicants

(By Advoca : I\/I.:r_.:.S.;habu Sreedharan)

Versus

ry of Lakshadweep represented by
Admihistrator, Kavarathi Island-682 555 =

2T He Dir e":étoi'icv)f Panchayath
° Umon Territory of Lakshadweep
Kavalathl IGland 682 555

3, T he C,halrperson
Villag .‘(,’D;weep) Panchayath .
land/.Union Territory of Lakshadweep-682 558

”1 h .A551stant anmeer
‘ Electrlcal Sub D1v1sxon
Klltan [sland ’
- Umon lemtory of Lakshadweep-682 558. Respondents




(By Advocate Mr%:’._; .izadhakrishnan (R1,2,4 & 5)

7. ° OA 181/2()13

I %adakathulla A age 38 .
S/o Kunhl Ahammed
AJndd House Kiltan Island
I akshadweep

2. NardrullaPT age 26
S/o Kunhl T
Palhthlthlyoda House, Kiltan Island
Lakshadweep. | ' Applicants

(By Advocate: Ms.Daiisy [. Daniel)
Versus
l. 1 he Admmlstmtm

Umon Territory of Lakshadweep
Kdledlhl 682 555,

2. ”[he_ChalrpeLson |
V agej (Dweep) Panchayath
3. D1rector of" P1anchayat

Depaﬂment ofPanchayath :
Kaval athi- 682 558 Respondents

(By Advocate: MI__‘..,S.Radhakrishnan (R1& 3)

8. OA’No 212/201‘3

P.P. Havvabl W/o Abdul Salam
abomel Agncultmal Department,
/\gau I%land Resxdmg at Pallipuram House,

Applicant

L “Vers u's,': -

I, The Directorof Agmculfure
Union Icmtoxy of Lakshadweep
Kavaxam Island 682 555.



9 'I:h'é»Admi_ﬁi_sﬂ'ator . .
=Union Territory of Lakshadweep
- Kavaratti Island ~ 682 555..

(By Advocaie Mr: §; Radhakrishnan)

)A 266/2013

) sabn Ah_](_‘f Qo
Kur lyathlyoda House

Kiltan Island. "

2. C.P.Firoz ~
Chemmanam Palli House
Kalpeni Island.

(OS]

K.P. Clﬂegiyakoya
Karuppathapura House, -
Kdlpem Is land

FaN

M C Jaffex L
Pakklpula House
Kalpem Island

S, Habsa A

/\hkome House
Knltan Island

6. A P Naseema :
Aynapma House

nl“h'ezAdmmls at01
e(\dmmlstra . ofthe Union Territory

ofLakshadWeép, Kavarathi — 682 555.
2. The’ Dnector (Seches)
Admmlstratlon of the Union Territory

of Lakshadweep (Secretariat),
Kavalam = 682 S5S.

Reéspondents

Applicants

Respondents
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~ (By Advocate: Mr.'S, Radhakrishnan)

10.  0.A No. 2682013

Umon Ter, ory, Lakshadweep

2. B M Mansoor . '
‘S/o. Late A.C: Mohammed Jalaluddm
Bharkath Manzil
Ag}all Island, Union T erritory
L akshadwcep

@

(By Advo_ca_le: Mr. Grashious-Kuriakose)

Versus

1. ] he Admlnlsualon

Umon femtoxy of Lakshadweep,
<ava1ath1 682 555.

2. ’Ihe Dueclm ofPanchayath
Dcparlmcnl ofl)anchayath
Kavarati - 682 555,

5. SpemaJ Officer

Village (Dweep Panchayat Agatti) — 682 558.

(By /\dvocale M. S Radhalmshnan)

1. OA269/2013 |

Applicants

Respondents

Applicant



2. The 'Chairpe'x'éon'
~ Village (Dweep) Panchayath
Kiltan-682 558 -
3. The Employment Officer - '
_Kavérathi Lakshadweep-682 555.

>,

Director of | Panchayath
Depaltment of Panchayath
Kavarathl 682 555

S. ’I he Executlve Ofﬁcer
Vxllage (Dweep) Panchayath
Klltan, 682 558

6. Hoxtlcu]tuxa] Assistant
anlage (chep) Panchayat
Ktl,.l.la_r} 682 558, Respondents

(By AdVocate: - (Mr.S.Radhakrishnan (R1,3 & 6)

Applicant

ive Ofﬁcer ’
(Dweep) Panchayath Kiltan-682 558

Ei:g.‘ e

(S)



4

w

) Ifzﬁnchayath,

akrishnan — R1-3)

Vallomkadlyodu ,
Klltan Island; Lakshadweep

'Sayed Badusha Muhldeen S.V.
Shahar Ban Vilas House .
“Chetlat.

(By Ad\{qéa,te: M_r_.@rashious Kuriakose, Sr. & Ms.

Versus

A h A.dmmlsu ator ,
UT of Lakshadweep, Kavarathi-682 555.

DHCClOI
Scxence & chhnology

} Chetlal 682 556

Dnectog ofPanchayath

fs'“'lbtnél Officer
® Chctldt 682 556

Add’l Sub Divisi

Jumox Sc1enuﬁc Ofﬂcex
Chctlat 682 556.

; "elopment Depaxtmem of Panchaydth

Respondents

Applicants

Daisy 1 Daniel)

Respondents



NN

2.
Kalpcnl Island

3. AI Ahadabl
Athanam Thottam House
Kalpenl lsland i
PP. Sulalkha
Puthlya Pandalam House
Kalpem Island o

5. C P Noorjehan _
Chemmanam Palln House
Kalpem Island

6 ( Beeb1

N Alakkalar Hodse
l(alpenl lsland

7. l\/l P l\'/lohammed
Mulllpula l—louse

Kalpeni i [sland. Applicants
(By A /B. Gangesh)
Versus
l. 1€ / Xe) ‘s:tra_tor,
Al trationof the Union Territory
of Laksha _weep, Kavarathi ~ 682 555.
2. Fhe Dnect01' (Serv1ces)
Admm]stratlon of the Umon Femtory
3.
ry of Lakshadweep,
y 1ts Director. - Respondents
(By Advocat E'MI s ‘Radhakishnan)



10.

'S/o Nalla Koya, Karakunnel House,

«'T.P.Shamsuddeen, age 30,

14 -
QA 300/2013

B.Koya, age 42,
S/0 Bammad, Bilutheth House
Androu Island.

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
Andrott Island.

P.P.Fassan, age 41,
_S/o Sayeed Bukari M P.,Pandathpura House,
“Andrott Isldnd

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

S/o Kunhi Koya, Thattampokkada House,
Andrott Island. ’

B.Mullakoya, age 43 |
S/o Kidave, Bithnatt House, Kavaratti Islanc%.l.

P.P.Fathimath, age 41, ;
D/o Kunhiseethi, Pa Iath Puthiyapura House,
Andrott Island.

A.Jamal, age 48,
S/o Abdul la Attalada, /\hyathara House,
Andrott Island. '



® s
13. “A.Mohammed Mustafa, age 32,

S/o Kidave, Aliyathara House, -
Andrott Island. "

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

15.  C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
< Andrott Island.

18. T.B.Mohammed Hussain, age 37,\
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19. P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22. QMohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
| Andrott Island. \

23. K}.';C.:jMohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

24. P.P.:Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.




25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

M.P.Khaleel, ége 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabt, age 37,
D/o Yousaf T., Lavanakkal House,

Andrott Island.

H.K.Hussain, age 35,

“S/o Pookunhi, Halookakkada House

Q

Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,
S/o0 Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

/-}.Rej;sheed Khan, age 39,
yeed Ismail, Aliyathara House,
Andzott Island.

K.Abdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



38.

40.

42.

44,

45,

46.

47.

17

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul-Akbar, age 32,
'S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

-S/0 Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.C‘.I‘-ﬁlammedathbi, age 37,
D/o-Yousaf, Mylachetta House,
Andrott Island.

QDoulathabi, age 33,
D/o Kidave, Lavanakkal House, -

Andrott Island.

Guhar Madeena Beegum; age 37,

' D/o.Mohammed B, Aliyathara House,

Andrott Island.

{)okunhi Koya, age 30,
StoYacoob, Kolikkatt House,

ADdIOll Island.

K;bei\/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island. :

(By Advocate: Mr.K.B.Gangesh)

@

Versus

Applicants



[\]

&
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The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its

- Executive Officer.

Faisal Ameen )
S/o Pookoya N
Achammada House, Androth.

Moh.eu%]med Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
S/o Seethi ,
Aliyathara House, Androth.

N(j;;_l'éli{akhan M.K.
S/o;Sued Koya
M kakkada House, Androth

rmed Kasim P.P.

b S_,/Q ‘I.;dave, Palathupra House, Androth

Abdul Akbar
S/Q"Sﬁlbair
Pandath Puthiya Pura House, Androth

IVIujcé:eb Rahman
S/0 1brahim
Aliyathara House, Androth

S sim Koya
k hathi House, Androth



14.

15.

17.

18.

19

Moh_e{mmed Hassan
S/o Kunhi Koya
Ayemamada House, Androth

Moh'a'mmed Abdusalam T
S/o Abusala
Thecherl House, Androth

Muh’ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

vMuhammed Kassim

S/o Koya -

: Shalkkmte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Alxyathara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,
Androth.

e

B

(By Advocate:  Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.  OA301/2013 -

l. ’/\uakoya T. V age 44
Slo Koyd T hankgal T,
7 halliath Vallyakkattu

2. Sayecd Koya age 43 :
< S/o Koya Kldave /\llyathala House,
Androth Island. ~
3. Mohammed, age 54

~ S/o Shaban, Biriyammada House
/\ndiroth_lsland.

4. Yousal, age 60
S/o Ahammed Kandalath House,
/\ndloth Island

5. MUJECB Rehman age 35
S/o: Koya Kalachetta House,
' /\ndloth sland |

6. /\bdul Nasa1 age 38
b/o Nalla Koya Kunnashada House,
/.\ndxoth,lsland'

7. Mohahmnéd Basheer, age 37
| S/o Yacoob Allyathaxallouse
/\ndloth lsland '

9.

9/0 Koyammé Mayampokada House,
/\ndxolh Island

- 10. Nou al ngC 43
Slo. (oyamma Koya Thacheri House,
/\ndrolh I%land




ol

12.
13.
And1 oth Island ‘
14, Jalal age 37
Slo’ Kunmseedhl , Palathupura House,
Androth Island ' :
I'S. Tarool< age 49
Slo Koyamma Pochalam House,
' AJ’]dIOth Island
16. 'l_"Q:IIassan age 51 :
S/o Abdu], Khader Karachetta House,
Androt
17. ,
' _S/o Sayeed Mohammed Thacheri Moosathada House,
Andloth Is]and '
-~ 18.
19,
20. )
21.
22.
23.
24, ad Beebl,age 46




25,
% M
27,
28,
29,
30,
31,
32,
33
34

35.

v/\ndr otl I land

P AN ), 1, SOTUAPLL
QiR

iyanalakam House,

' Kandalath House
Andl oth Island,.f ﬂ‘..-

l\/lohammed Saleem agel{f42 <
unnashada House,

S/o-Sayeed I\/lohammed"“

Gdloox age 41 ,
S/o lhangu Koya Pentamvell House,

' 'Andloth Island

Slddceque l age 43
S/o Kidave, Modlyothada House,
Andloth Island

Shanavas age 33
S/o Kunhi Koya Pochalam House
/\llleIh lsland

~ Pookunhl age SOn

Illyas Evdge 36
S/o-Hamza K@ya Aliyathara House,
/lndloth Island

Mohammed Basheer age 39
S/o Sayced 0 ammed, Allyathara House,




37.

39.

40,

41.

42.

43,

44.

45,

46.

47.

23

Mohammed Saleem, age 33
S/o: Koyamma Kanmpura House,
Andloth Islcmd

Shamsuddeen ag,e 33
S/o' Abdul Kader, Bellchetta House,

./\ndloth Island

Kunlmcetln age 47
S/o /\boo Sala, Lavanal kal House,
/\ndloth Island

Yacoob age 45

S/o Sainddeen, Kunnashada House

Andzoth Island

Abdu] Jdbbar a&e 38
S/o Sayeed Mohammed, Kannichetta House,
Androth I %land

Jamal age 41
S/o Qayecd Bukan Bldumkattu Bllutheth House,
Andloth Island |

D/OISayeed ;ukan Thacherl Blyyada
Andxoth ,Is and.; -

%ajma Beeg,um age 29
D/os \Iallakoya avanakkal House
Andloth I@land '

Shahana@ Beegum age 28
D/o Ku,nhl Koya Lavanakkal House,

N‘lSdeddQCW P P.T, age 33
S/o Nasax Chodath House
/\nch oth Island '

Iqbal aéc 42
S/o,Yousaf;

ndaram House



48,

49.

50.

54.

- 55,

56.

57.

58.

59.

- ad .
- 4 R SN B = e, Wi,
'%3".?'5"‘]"“'?‘2;"“‘?%? L

Ilassfm age 39

~Slo Sayeed Bukan Matharapura House,

/\ndloth ]s]and :

I\/I:'ol.icmlnlﬁcél: Saleem, age 38
S/0 Yousaf lhallath Ilouse
/\ndloth*l‘slqnd £ F

Mohdmmcd Musthafa age 36
S/o Pookoya Neganmada House,
Androth Island. '

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,

' Androth ]s!and

. /,\sfl" agpc _)O

L,uh] Koya [Lavanakkal House,
/\ndloih lsland

Sakanya age 32 »
S/o Muthukoya Bilutheth House,
/\ndxmh land

Salih ag)c'ﬂ _

S/o Kumkoya Aynamada House,
/\ndl()th sland

Rahmathul]a . ag,e 39

@/0 SlddLCC ¢, Bilutheth House,
/\ndloth Is]and, '

\/1ohc1mmcd /\slam Nasel age 40

S/o decad Mohammcd Palliyet House,
- /\ndloth Island

Sayeed' Mohéimmed, age 42
$/o Kasimi, Achadapurakattu House
Ahdl}'(‘)thflls]a;_id.

Anval Hu-ssam age 29
) iPooko '§Kunnashada House




(kada Héﬁse

62.
S/o /\boo'Salah Pelumpalll House
Andloih Island

63. MUJCGb Rehman age 37
S/0;Sayeed Buhari, Karakunnel House

Ahdroth Is‘lémd. :

64. Noufcl K, agc 33

63.

f](oyemnma‘;‘i Kaxakkada House
-'loth Island

66.: Shamsu Shumoos age 34
~ Slo Lhcnyakoya M., Pentamvilapura House
/\ndloth Island :

67.

68.

69.

| S/o %Kunhlsctln Pelumpallll ouse
/\ndloth Island

' 70 Rlde agc 29
. 41k "“',y_a P ‘S Pentambellpura House

71. P
:aﬁdathu Lavenakkan House



72.

4.
75.
76.
17.
78v.

79.

81.
82.

83.

'Mohammcd Hassaﬁ; '
Slo. Sayecd Mohammed

Andloth Island

ge;’3 7
. Achammada House

/\ndloth Islandj

' ghamsudeen, a‘ge 32 E

S/o. Muthu Kéya K. Nellax House
Andloth Island B

Mohammed Naseer age 28
S/o Muhammed, Pentamvelipura House
/\ndxoth Island

Raulath Beegum age 29
S/o’l 'hangakdya, Arathupura House

/\ndxoth Island

athahuddcen agc 38

S/ﬁo K]dave U K , Makket House

S/o Yousa \ ethaxapmakatte House

/\ndloth Islaﬁd.= ‘

: Hamsa Koya ge 42
. S/o ‘Ahamjj

§~I\/Iakkett House
Androth Is

R TSN AR T NP



84.
85.
86.
87.
8.
29.
9.
91,

92. @

94,

95.

'l';a gk wll»a,:

27

/\ml\oya age 49

' S/o Yacoob, Aliyathara Housc

/\ndloth Island;-i:( .

y erlkkal -P:"t;hiyapura House

age 34 R
S/o Sayeed Mohammed Palllyett House
/\ndloth Island - :

Bashcel agc 55
T hachcn Moosathala
/\ndxoth ]sland

'i\/lohammcd ]“a'iook age 33
S/o.Nallakoya, C.L., Tharampalli Makket House
/\ndloth Island

:V:Moosaléada House
/\nd;oih Is and{‘__ :
Salecm age 31
S/o Seeth] Kalakunne] House
/\ndxoth Island

\/Iohammcd Kasnn age 33
§/o S'ayecdi:. /lohammed P.C., Pathada House

Issain, age 41 |
S/o Sayeed I%maﬂ Kandalath House
/\ndloth Is]and

Sabn Khan age 33
S/o (()yammakoya "Thattampokkada House"
/\ndloth lsland_,_ |

‘lar, Podamkakkada House



97,

98.

99.

100.

101.

102.

103.

105,

107. §

. /amu Abrd.
- S/o Kldave K Palliat House

Co .'?g,-;}wgy,s;m;wg-,ggg‘z@g.‘=??"’f' :
S
28

dayakkal House

h{ali Ho_ﬁse

| Mohammed Musthafa age 42

Fdayakkal Hotise
_/\ndloth Island

Navas ag,e 25

. S/o Hussam lhahlra Man21l
: '/\ndxoth Island '

v Q/o %eethl \/I Lavanakal House -

/\nchoth Island
Mohammcd Basheex age 42
S/o Yousaf Nellal -Iouse

¢ 36
Kunnashada House
age 26

/\ndloth Is and

Muthu Koya age 39
Slo Kunhl Seethl ‘Makkette
/\ndloth Is]and )

;khbeel age 30 |
\kova, 'Kerakkada House

/\ndloth Isl A -.?5



109.

110.

111,

112.

113.

114,

I'T5.

.29

andathupura House

Ubardul , .
9/0 Sathar Kanmpuy H@use
/\ndxoth Island FEEES TR

lalal agc 49

S/0 Yousaf P Mdodampma House

/\ndloth Island

-Kndavu age, 55

S/o. Indeen' M., Bmyammada House
Andloth Island '

Kldavu age 59
9/0 Iuab I\/Ickkat House ‘

/\ndloth Island

I\/Iohammed Salahudheen age 26
S/o Koya T:P., Kandeth I—Iouse
/\nd oth sland

' Q/o Jalnal I‘I\/Iayompokkada House

/\ndloth Island

i /\bdul (Jafoor age 28

S/o Nallakoya T, Bappathlyoda House
/\ndloth Island.. ‘

I\/Iohammed Yath]ya Khan, age 23
g/o Bash’ 1:Ki, Mathil House

Kunnlkoya Iage 35
S/o Ahmcd Ponmkam House
/\ndloth Island



120.

122. 4

125.

128,

131.

/dmul /\bld age 41
S/o As%amax ‘N. P Kandalath House,
/\ndxoth Island

Mohammcd age 50
S/o Abdul Khadel Kaval Chetta House,
/\ndloth Island

S/o §1dd'1que Kunnas hada a{:House
/\ndloth Is]and '

Mohammed Aboo Salih, age 37
S/o Mu%thafa Ammelam I—Iouse
/\ndloth Island

Koya age 37 ‘
S/o Sayeed Mohammed, Lavanakkal House,

' /\ndlolh Island

\/Iohammcd Rafeek C.P.,age 38
S/o S‘a »ee,d‘ Che1 ikkal Puth1yapu1am

/\ndlo‘{h Isiand

Mukbccl age 28
S/o Ma)ecd i, Pelumpalli House,

V/\ndloth Igland

Rashced (han age 33
5/0 K)dave?/\‘ Bnyyadachetta House,

Andl oth 'sland -




134,
. 135, A
136
137
1.'38..
140. Ras
‘,__141.
142,

143,

| s/‘o
: Andloth lsland

Mohammcd[ za'l age 38”
Cidave N 'Kandalath House

oor-TM age 38 .
‘Makket House

Kldave Poovadakkattu House

Mohammed Saleem age 31
S/o Hassan Kunm Keylyoda House
/\ndxoth Island

Koyamma age 47 ,
S/o Aboo §aleh Kavalchetta House,

.oyamma,,.Kax dchetta House,

' /\né oth Island

Abdul A/eez Khan age 41

; ?koya Ammelam House,
) hI an ;

: ;»Ainmelam House



145.

147.
148.

~Slo KlddVC A Mayampokkada House
149.
150,
151.

152.

154.

155.

Teianks ool : X .. |
gy ]

Mohammed Iqbal age 38
S/o Nallakoya Perumpally House,
Androth Island

Pookunm agc 56
S$/o Yousafl Iajl Bappathlyoda House
Aﬁdﬁﬂhlsbﬂd R

Moh nmed Basheel age 38

/\ndxoth I%land
(,hc‘ii}'fakoy“a' age 36

S/6 Kunnikoya . P Thacheri House,
/\ndloth Island

Nascemudhcen K S P., age 28 |
S/o Abdul Khader T Karachetta Sarommapura House,

S/o' Kunmkoya M I’ Cﬁ.ekummada House,
Andloth Iéland -

Kunhlbl agc 46




- 159.

" 160.

- 164.

157. 8

158.

161.

- Andloth Island

33

anal House,

S/o Buhan'\/. ( Che a::okade House

BdShLGI agc. 0 ,5
Slo’ Sayeed K., Kurmh

shada House,
And1 oth Island i

Mohammed Kuralshl age 25
%/o Sayecd Mohammed Karakunnel House,
/\ndloth I%land

SnaJ age 47
S/o Kidave K, Kunnumpuxa House,
/\ndlolh s]and

Mohammcd Raﬁ age 31
S/o F lam/a Koya K. Pathummapura House,

1 Andloth sland

162.

163.

165. Ai
1 66.

167.

An'dxoth,lsland

Qajced Mohammed age 54
?/o Kldavu Poovadakkattu House,

el

' ”I:'h‘ac-zﬁieri‘ House,

yar ”‘ya‘P Thacherl House,
Andxoth Is xnd '

Yakoob age 40
S/o Kldd\/u K, Ammelam House
/\ndloth Is]and



168. Mohammed Rafec; dge 42
S/o Koyari ’koya Mayampokkada House,
/\ndloth Tsll.'“ {7

age 47 ":‘.'

( K Lav‘:: akkal House

170. Pook G
S/o Kidate P!, Ammilam House,
/\ndnolh Island a

171. Mohammcd Ka51m age 46
S/o Yousaf, Bappalhnyoda House,
/\ndxolh Island

172. Kadeeja, age 51
D/o Kidave K “Thacheri House
Androth l_s'la'fnd '

173. Mul}abx ageS
Do K 3 Palathupura House

Adyeed P. P ,age 25
hu ah Pu1ath1kkatt Puthiyapuram,.
/\nleIh Is.lan :

174.

175. Ali /\I(bdl K age 25
S/oCher 1yql<oya Kannathimada,
/\ndloth lsland'?

176.

Applicants




 (By Ad‘vocateMl

17.

' /\mlm lshnd

el .
~ Anuni fslan

Resbondents

Bt dhakrlshnan)

. OA ‘502/20]3

Jaﬂen age 35
S/o Babujan, Pannethechetta House
Amlm Island '

S/o /\t'tékoya " 'llx_ka House o
/\mml ]sland |
I\allakoya age 40

S/o /\bdu]la Koya, Puthoya Kanmyam House
Amini Tsland; L

/\Imml Iulan-d”

labbax PC age 36 S
S/o Lherlya Koya, Purakkachetta House.

yzé}folj‘adachatté House

0 ya, Mampuram House
- Applicants

© (By Advotaté: Mri.B.Gangesh)




: g%ﬂ,( Sripnd L8 it
S 3@

Versus
l. :
f Lakshadweep
2.
_A'dmxmsu atlon ofthe UT of Lakshadweep
Kavalathl 682 555 '
3. VDlSlIlLl Panchayat -

Amini represented by. its
Executive Officer.

4 ViH_agc_-(che;S) Panchayat
Amini Island répresented by its

Executive Officer. g Respondehts

~ (By Adf\'fgca_ft!e‘:jMz’ﬂS;Igédhgkl'iS}ﬁnan/M/s Sheriff Associates)

. Aboobakel P age 41
Q/o Kunhlkunhl Pallam House
K'w(ualhl Island

2. Mublhdfa B. K age 45
' S/pq%ayced .Bakakada House

S/o Chcuya <oyar K Aympuxa House
Kd\/dldlhl Island '

S. Yacoob K P age 41
Slo. Kidave U P Kuttlpapepuxa House -
Kd\/’lldlhl Island




.

12.

15,

18.

MUJeeb Re k man B age 30

HUP. age 34
thampokakada House

Sto Thangakoya BlrekalHouse
Kavalathl Island o

deuha p. age 32

Dio Ali Aldd_dn], Poovinoda House

lia\/ararhi Isla'nd.

Bashger P.I age 44

\ ; age 44
S/o Ahmed Kammmada ‘Kadapurathaba House
I\avalathl sland

'Salecm A P - ag,c 34. | :

S/o. Mohammed C.P., Athampapepura House
Ka\/dla[hl Island 3

sl_am P.A., age 29
K.P, Puthlya Alikom House

B35 -
nikad House

/\nwaf AP, age 39
S/o Muthu Ayncpula
(avdlathx island




19.
20.
-21.
| 22.
23,
24.
25.
26.
| 27.
28.
29.

30. Mo

SRR

38

Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepura
/\gjam ls]and ' N

lhdayathu ]a S. M age 36
S/o Ham7a1h B K Subalda Manzil

S/o Chen)“_ Koya K. P, Paklchlpura
Kavalathl Island

Sulim'an K'P' age 38

S/o Kldave U P., Kuttipappepura

Kavaxathl Island

Yacoob C P age 40



34.
35..
36.
38.
39.

40.

42,

o Kllt'ah‘lslaﬁdw

]lu%sama]l K P ;age. 33

Slo, Muhammcd C, Kuttlthayapura House

Kava] athl Island

gL’llai'mah M 'ége 37
Slo k- am/alh M. Maldanoda House
Kavalath] Island ‘

Ka]a llussam C age 37
S/o /\h,ammed Khan TP, Chungam House

ehman T K age 38
ad. House R

| Kavalathl“’lsland

: Mohammcd Shaﬁ K P. age 32

S/o gayed Poo, A, Kakachlyapura House

‘ I\avm athl Island

I\/Iohammed Raﬂ B.; age 33
( ida e_ 1‘ P Beelamhoda House

,' feek age 37
,‘P,okarachlyapura House



43, M

44,

45. Dl |
$/o Moha mnied T, Amanathakepuxa House
Kavamm sland '

46. S’H'u‘éfudhe‘cn age 24
Slo,Ali A Poovmoda House
Kd\/dldlhl Island - Applicants

(By Advocate M1 K B Gangesh)

5. Vlllagae (chep) Panchayat
Kavamlhl Islcmd leplesented by its
B Respondents

mieectta House -



P.I. Suaj age 31
S/o Abusaia, Putjnyalllam House
Amini Island. :

K K Raak  age 27

- S/o. Khadenkoya KunmyatamkakkadaIlouse :

Amml lsland '

PAs’hraf age ;3;7,{»:; '
S 'Ahame( Pallam House
/\mrm Is]and

K C MOOSd age 44 |
S/o: /\ttakoya Keelachmy House
/\mml I%land

Raheem M.‘ .'ge 33

. bdullakbyé Madam House
/\mlmlsland “

Pookunhl S
S/o T.C. Yousal" Nommahal House

\

/\mlm lsland ’ : _ ' Applicants

Versus



.-.,,‘%_j_-“,ﬂ 4 i’&"}fﬁ oy ;:,.‘4,‘:“5@2" LI
e J

L2

: anchayats
'1, the Jl ofLakshadweep

Lo

Director oyf “ducation - ..
.Dncumatc .o: I8 ducatlon‘;f'-,
/\dmmlsuatmn‘ofth" U ‘ofLakshadweep
Kavcnathl 687 535 B

4, Village (Dwecp) anchayat
Amini Island represented by its
Executive: O_I.ﬁcez.

(By Advocaté; Mr.S.Radhakrishnan)

20. 0. ;{"Vb“ 3?2522'013

. Mohdmmcd /\bdul Razak
S/o U.K. Nalla Koya
/\udlada llomc '
/\ndlou lsland

/\ndlou Islénd
(By /\dvomlc Ml l\ B (Jang,esh)

Co _\/e;rsus

l. hg /\dmmlstlatm :
/,,_‘\,,d.m_mi‘:_suauon of the Umon Iemloly

Dtpallmpl‘ll ofl*nv ornment of Forests
WUnion Territory’ of Lakshadweep,
Kaviarathi = 682 555.

RS

Respondents

Applicants

Respondents



21.

I

2.
S/o {amzath KP PalllpUIa
KanIdIhl lsland

3. Abobbac\u P ( , age 34

- S/o Fathahulla, Puleenakeel
l\avaxdthn lsland

4. ‘Je'hdn'gc'él AP age32
S/o Hameed, /\]ldeIa
Kavmath lslan(i

5. . ShaJ_dhan B ag,e 35

Versus

/\dmmlslnatmn oflhe uT ofLakshadweep _
n.avmathl 68” 535

2

A 11 y ofLakshadweep
-'I\a\/axathx!%? 555 3
_lcpxescmcd by 1ls Dnector

4, Vlllaéc (chcpﬁ Panchayat
h l\avaxathl Island xeplesented by 1ts
I: \CCLlllVC Omccn

1@11a1<rishnan)

Applicants

Respohd‘ents



St ety e AR B e P
7 Fro RELE LR AT RS -
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22, @'A'-327/2013??-"5‘

l. 1 ‘nook aoc 40

ro

| Kay ’;’lvlj;aﬁh;i" :Isl‘;j 1
( B.y Adv‘ogalle: M r.[é.ﬁéj.;l(}.ahge_.Sh)
| Versus
1. The /\dhﬂinisﬂt‘:rat'or

/\_dmihistrgni,‘o‘n of the UT of Lakshadweep
_Kavai*éithi'-:GVSQ 5_55.

2. Dncclon OF anchayats
17¢;3;i;' >ntof Pamhayals
/\(llmms n of the UT of Lakshadweep,
lvwamlh,n 682555,

3. Depart 1mcnl of Environment & Forests
Union Territory of 1. akshadweep
Kavarathi-682:555

4. Villasoc (Dwecp) Panchayal
Kayarathi Island leplesented by its
I4,_\C.c_ul1\(@5,:(.)}1_1@01_.

N, ddhdkl ishnan)

1. Salfulla B} 115-..,-. eig’é"Sil
S/o. Mohdmood HdJl Chendipwa
l< d\/dlcllhl
2. Suinul F iam@c’d PP, age 39
S/ Allai K.P. }.okara Chepura House,
l\d\ dmlhl.‘_- R
3. f\/l ()hamm ._ ag(, 35
$/6 Hamizathi13.P., Karutholapua House,
- Ka o ‘
4 Ab age 41

S/o amined, Pallam’ Ilouse

Applicants

Respondents



45

5.
Le’;c}am House,
(By A Sangesh)
, : Versus
. The Adniihﬂisfrét}or :
Administration of the UT of Lakshadweep
Kavarathi-682 555.
2. ED:iie:C‘fd of PahChayats |
?Depdltmem of Panchayats
?Admmlstmtlon; of the UT ofLakshadweep,
3. Bl _olf 1~ducallon ,
:{Dnectoxate of Lducal:on
‘Administration of the Union Territory
of L. akshadweep, Kavarathi-682 555
4. 'Ilagc:(Dpr") Panchayat

KdVdIdthl Island xeplesemed by its
1 xccutwc O 1ce1

’"IZ{_:e_[c_’I:haki‘i_shnan) .

Lo

(U9)

(11§an
isting Centre Kiltan
at, Kiltan.

- Applicants

RGSpohdents

Applicants



(By Advocae: Mr

Versus

Lakshadw;eep

';’Admmlsu-atlc!m of the UT of Lakshadweep,
‘Kava1ath1 682 555 E

3. The Unef%xecutwe Ofﬁcer
' District Panchayat Unit
- Kiltan, Uriion Territory

of Lakshadweep-682 557

(By Ad,\)d_c'até: 1\/1@_;3 .Iiadhakri‘shnan)

25. ()A 331/2013

: sarp K‘C.-Eage 34
_Kdyeed \/Iohammad AM. ‘
K_,.u)/ nchaua (House) Agatt1 Island

WokagD as casudl labourer in the Departmem of .

Scmnce & Technology, Agatti, Lakshadweep

2. L lydel P,
Slo Sayecd Buhan Hap U
Po kkathavppada (Iflouse) Agatti Island

Wo1 <mg as caéﬁél laboﬁrer in the Department of
o Smencc &1 ”lechnology, Agatti, Lakshadweep.

- Respondents



L7

Applicants

ersus

2. VChanpexson _ i
~Village (Dwecp) Panchayat Agatti-682 557.

3. ~Chanp<nson , '
Vlllage (Dweep) Panchayath Chetlat Island-682 554.
4, The Jumo.r: Smemlﬂc Ofﬁcel

‘ Depaltmex of:Science & ‘Technology
Chellat 682" ‘ 54 o

5. The JUJ’llOI Sc1ent1ﬁc Ofﬁcel
Dcpaltmem of Science & Technology
/\gam 682 557 ’

0. Ducctm ofPanchayath
Depanment of Panchayath

Kayax“athl_ 682 555.. . ‘ | Respondents

. (By Advocale M1 S: Radhakushnan for R1,4,5 & 0)

()A 333 '0:13' s

- Sayed Bulﬁau
1yath1vodu Klltan
3.
Applicants
(By A

Versus




2‘ “.
: Umoh Territi
-Kavaxaltl ;
3. Sub Dlvlsnonals'()fﬁc ,
Kiltan Island, Umon5 itory of Lakshadweep
Kiltan, ' o

4. »Dircclor o
- Services, .-
Ul of akshadwccp, Kavalattl

. \

, (By/-\Clvoca’te’:'Mjr,S;zliadhakri‘shnan)

27. QA'344/2013 "

.- Kassim /\ }
S/o. Auakoya P. P
/\llyalhaxa llousc Andrott

2. Jalaluddm N

\/Iohammcd Hdssan Ck.
S/o: Kunhlkoya SVP
1 dayal\kal House Anch ott -

o

4, Mohammcd Raleek CK
S/o::I.\oya K.C
Chéri\{a Kakkandl House, Andrott

S. Mohdmnmd Kdmaluddm MK .
S/o “'hnhabuddm Pookoya Fhangal

7. N.o:oxul Ilassan A :
S/o \Jdlla akoya U.K
/\ualada ousc Andxou

Respondents



Applicants

2. .Dlrcctox ol I anchayats N
Department ofPanchayats :
Administr dtlon of the Union Terrltory
ofI al<sh"1dwecp, Kavaratti — 682 555

3. »Dcpanmcm ()leecmcny ,
Union Territory of Lakshadweep .
. Kdledlhl 682 SSS

4, Vlllag?e'(D\wccp) ancha\/at

" Respondents

28.  QA345/2013
o A‘ﬁyshOmm‘a L]; .

' D/ollamsa B liichét'ta House, Agathi
2. Besfathu nzu;x‘n:;a PV
DloKasmiKoya, Puf

anveed House, Agathi

W

[




I

R Y A, N
A DAt

B0
8/0 Kasimi Koya C P
I_ooﬁ_vmg):da-I--l()use Agathl

S/o,. it

Kunnathalamglviouse Agathl

Na?ei K

S/o.Kidave

Kunmkatlnyapada IS Iouse Agathl

Shox’vkalhd]i' M "'
S/o.UmmerB
l\/lalgayachoda ,House Agathl

S/o. \m{mahrK
. Pathada House /\oathn

/ '[)00'5"1'0'1\01 N.M
S/O /\bdul {ahman F
Ian/II A;,athl

/\/hal ( S
S/o.Moh umncd Koya T. P
C,halldkl\ad Ilouse As,athl




20.

24.

27.

- 29.

30.

LI

A'Muhammcd Koyﬂ B

'Koya P

51

Sto.Koya = ©

'Bny uhablyoda I lousc Agathl

Nafeesa M K o
D/o.Abdulla Keya K
[\/1001lmml<akkada Ilouse Agathl

S/o, Iéunhnkdya s
Pondmoda llouse /\oatl

Kasmlkoyd K I
Slo. Abbobacker;Koya
] amalmalmlyoda Puthlya 1llam, Agath1

/\boobaclxu U P

S/o Al Mohammed

: lhoda ! Iouse Agathl

i‘lih‘duh{bi M o
D/o Altakoya v
; _a1}i'._S,eiv,,i"y_'od_a”-House, Agathi



33.

34.

36.

37.

39.

40.

41,

42.

- 43.

Saycd Mohammed L v

Samccn | :
S/o Ma]ccd L |
[\/hlmh-:;l_l uhopl(l ]) Agathl

Slo.Kalid P« 1
2 l}la 5 iousc,_/{\galhi, :

Nascu ’i‘.‘P '

S/o. Muthalnf
l hekku Puihlya lllam Agathl

Ubanc

'S/0.F la mza U -

A SR S

'Ummmerodachfetta' House, Agathi

Sycd \/Iohdmmcd K T
S/o /\boo“SaIa l

Blycl'glw;lbiyoda House, Agathl

HaJd]omma FP |
_)/o /\bdul kf _elzkoya P.C
Thekku ]uthlycullam /\gjalhl




44,

45.

46.

47.

48.

49.

Koodam I-Iouse Agath1

Showkathall
S/o:late Atlakoya :
Sallamyodd Hou;e Agath1

N]SSamudhe"én:V K
Sko.Hamza €K (L ate)
Vadak Keéla! Illam Agathx

Chel 1ya‘fKoya A K .

4
(i n ofthe Union Territory
Weep Kavarattl - 682 555

itc y ofI akshadweep, Kavarathi
/'its Director — 682 555

Applicants



Respondents
. UmmerF aro:(')k-'éSihaﬁ
S/o0.Aboosala
Malikakal IIOuse Ammu
2. P. A Saycdall
Stot Idm/akoya
Puthlya Ashaxoda House Am1n1
3. Rah‘ma’th Beegam' R
D/o Ahamed Mallkakal House, Amini
4, Ahamedkoya _ :
9/0 Koyakldavu Surambi House, Amini
S. lelydbl p: L ,
D/o /\nthuk()ya Palhyachetta House, Amini
6. 1
‘!alllpuxaHouse Kavaratti
| ada'lgkilégpura, |
LR Applicants

(By Advocath;KB Gangesh)

L ':.f.';?\'/efsus

l. l hc /\dmlnl_SIldIOI ,




: ;.6825.;,555 Respondents

_édhékr_i's:hnan )

D/o (unhlkunhl ‘
Palllcham HOusc Kava1 atti Island
11, :.‘I:.

MdhdanOl M P

:, Kavaratti Island

, Kavaratti Island
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fSadlhdth VM R
Do Valiya Abduzahlman
Vadaklwmelachadam Kavaratu [sland

10.

d
G

AD/o --hémmed K P ‘
apuna Kavarattl Island

12. ‘Beefathummd B
’D/o Aboobackel A
-Beexamthoda Kavaxattl Island

13. Rahmath Bcegum PP
D/o Attal K.P.

iI ochalachepuxa Kavaratti Island

14, Mauanath ,
D/o _Mulh_u /\ynapuxa

l. 'I he Admmlstrator
I "}ofthe Umon Territory

'ovaakshadweep
mthl xep__,esented by the
Drrectol of lndustnes g

(By Advocate M1 S Radhakrlshnan )

FREN

Applicants

Respondents



31.
L
2. Altakoya o
' S/o.Muthukoya ;- .-
Smambl I{ouse Am1m
3. Anwar Hussam
[D/0.Essa e
Kouapura House Ammn
4. bajltha Beeng :
D/oASayeed Abdulla Koya
Beh “ouse Amml L
5. Hdmeedathbl 'f
D/o. Shaikoya -
Monakkallachetta House Amini
6. l'i"as'saihar' ,
S/o.Mohammed
/\hmmecheua House Amini
7.
hetta.House Amlm
(ByAd B’ Gangesh)
Versus
I lhe Admmlsgxator :
/\dmlmSlldthl”I, of the Union Territory
oi L akshadweep, Kavaratti — 682 555
2. l)ne;tm of Panchayats
3.

Unlon Temtmy 6f Lakshadweep
Kavarathi 1cplesented by
Dnector odeucatlon — 682 555

Applicants



Respondents

S/o Attakoya AR,
Ka1thatt House .Andrott

3. Sayed Moha} ned .

S/o!Aboosala’s ;. :

Karachetta House Andrott
4, Mohammed Hussam -

S/o. Mohammed SRR

Bappathlyod',__House Andrott
5 ‘ ;i.

Applicants
(By Ady
1.
2.
3.

ted by its Chief Executive Officer-682 555

4,

.Andrott‘ Islah ! ré-presented by ifs
Executlve Qfﬁcer - 682 554 Respondents




519

33,

3

2.

3. Hassan

S/o.Attakoya it :
Kunjanattichetta; Andrott
4, Yousaf
Slo.Pookoya . . :
Puthlya Fddlyakkal House Amini.

(By Acfl.:\'{o‘cate':;i' M'if’K.B:f'Ga_nges;h)

~ Versus

sep) P.anchayat
;Island{represented by its

Applicants

Respondents



Mansoor Aliy
S/o. Muthukoya .
APenLamvellpuxa House Andrott

Mohammed Fé‘isal
S/OSlddCCC{UC ey
Makket House} Andrott,

l hc Admm)stxatox
Admlmstratlon of the Union Territory
ofLakshad:j eep, Kavarattl — 682 555

Andrott Islandf‘l epresented by its
} XCCUUVC Ofﬂcer —~ 682 554

Applicants

Respondents



K P Hom/akoya crled
S/o.Aboobacker .4 ..
Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkdthall .
S/o: Sydubukharl Lo
Kondmoda House Agatt1

B Sharafudhcen
9/0 Ummel Ella. " -
Cutt: 'da House Agatti

V K Mohammed Mukthar .
S/o Abdulla Koya
v

ada‘kk Kunnmamel House Agatti

Applicants

anchayats
£ 1he Umon Territory

; ',i:;?_.Panchayat
;V'presented by its _
Icer = 682 553 : Respondents

i

Agattl Isla
I‘XCCUUVE C



Applicant

T hev Admlnlsuator
/\dmmlsuatlon ofthe Umon Territory
of L akshadweep, Kavalathl 682 555.

2. The Dneclor (Semces)
Admmlstratlon of the Union Territory
of L. akshadweep (Seclctanat)
Kdvalam — 682 555 :

3. Dcpartch QFAgnculture
Wnion flemtoly ‘'of Lakshadweep,
Kavatathi - 682:555. j
Repxc@emed by ifs Dnector ' Respondents

(By Advocalé M. 5, Rachakrishnan)

IR A P
et e .

37. OA 355/2013 o

\-. o

1. Mulhukoya "
S/o. Shankoya : o
Kakkdnal llous CAndrott

Applicants



Village (Dweep) Parichayat
‘AndrottIsland- represemed by its -
l*xccutlve Ofﬁcex 682 554 Respondents

(By Advocate Mx ? Radhakrlshnan)

38. (_.)A 356‘/2‘()‘1‘3"
L Hejarommati 1]
D/o Koya thave M P

Applicants
I
oi the Umon Territory
p,&l_(gva,x atti — 682 555
2. g
3. Vl agé E(f)fwee_p)' 'Panchayat
Kalpem Island qcplesented by its -
} xecutwc @Hl ’elj 682 552 Respondents




10.

13.

Abdul Latheef -
$/0.Pallath Kunhl Koya*
Nenempappqdq} louse, . Kalpeni

Attakoya

M K Khalee 3
S/o Hdea _Koya

Moﬁamﬁmd
Sjo.Kunhy



15.

16. I-Jaji’fonnnﬁabi.i:
D/o Kasml K

17.

18.

20.

21, , } k
D/o‘Moosa K‘_C:,; I
buthlya'pura House Kalpeni. Applicants

(By Advocate Mr. K B Gangesh)

.\ .
[

: j Versus

Admmnsu at »n thhe Umon Territory
ofl akshadweep, Kavarattl

n,



K
Koif-ww / its
Respondents
(By A nan )
40. O /20
Abdul Lameef' B
Keela Villattom, Amm Island
Lakshadweep R ;' Applicant
(By Ms.Shahna Kalthlkeyan)
V‘CISUS i
I Vlllage (Dweep) Pénc éiyath
Aftini, Island; :
.Repnesented by the Chalr Person
Pl.l;l '682 552 s a
2. 'Secretary |
Depanmcm of Panchayath Kavarathi
3. 'Dlreclor . :
E mploymcnl and T 1am1ng
Unibr’ Iemlony of[,akshadweep
Kavarathl ; L Respondents
(By Advoi'dte Mr. S Radhakrlshnan for R 2&3)
Applicant

ofPanchayath
682 555 '



Respondents
42. OA 362/2013
Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN, .-
Labouter, letan Re31d1ng at Vallyapura House,
Kiltan, Island SN Applicant
(By Advosate: sx_n.:i‘é_.v ‘Mohapan)
- : 7 Versus
1. The Admlmstrator .
U F of Laksh,adweep, .
:Kavarattl 682:555,
I lec;rlcal D1v1510n Kavarathy
2. .Dlrector oF Panchayat
_iDcpa" ment Qi Panchayat
Respondents
Applicant

Versus



Respondents

Abdul QUblSh S/o. Samul Abnd P., aged 27 years
Malikakal, Kiltan, U.T ofLakshadweep, working as
Casual Labouret, (Livi Stock Inspectors Trained Labour),
Animal Husbandly e "-artment, U.T. of Lakshadweep,
Kavarathl o o

Applicant

Respondents




(By Advocate M. K B: Gangest)

CVersis

1. The Admmxstxator
/\dmmnstrahpn ofthe Union Territory
()FI akshadwcep, Kavarath1 682 555.

The Dlrectm of,Panchayats

_ dyyce ,..)evelopment Corporation Ltd.,
Port Control Tower; Andrott — 682 554
chresented by 1ts Ofﬁcer in charge.

4. Dnectoratc of Alt & Culture
/\dmmlstlatmn ‘of the Union Territory
of L. akshaldw~ e 'lv’Kavaxattl - 682 555.
chresentcd ts Diréctor.

%ure
nion Terrltory

Respondents

Applicants



e N i
ks A

#0

3. _,_b:!ju:dheen Thangal, aged 28 years,
Kahdeth House, Andrott.
4. ged 23 years,
deth House, Andrott.
5. : ged’44 years, S/o0. Kidave A,

' iPanchan.'al Housé‘ A?l;ldI‘Ott

6. Khalr agcd 32 years S/o Muthu,
' Puleenakeel House Kavaxattl

7. /\bdulba11 aged 34 years S/0. Hamza Koy,
Monakkal House Amm{l

8. :Sayed Koya aged 44 years S/o. Pookoya,
Mceldcherl House Amm1 | : Applicants

(By Advooate' sn K B Gangl:sh)

.IF
.. Versus

i

1. 'l hc /\dmmlsu atox :
Admmlbtlatlon ofthe Uhlon Territory of Lakshadweep,
Kdledlll 687 555 ‘.

R l
4. Vlllage (Dv\/eep) Panch‘ayat Andrott Island,
ncpresented by 1ts }:xecutlve Officer — 682 554.

5. anlage (Dweep) ,Panchayat
Kavardtti-1sland; ‘répre:
Executive Offic

Respondents




12.

15.

16.

0 Sayed Méhamm'ed,
f{i'ears, Sayed [smail,
3 48 years, S/é. Naila Koya,

Kunhlscethlkoyd aged 51 years, S/0. Muneer
Puthxyath House Andrott

d:32 yedrs S/o. Nallakoya
€, Androlt

Ham/akoya a;aed 52 years S/o. Koya K1dave, :
Chekkarakkad House Andrott.



3 years, S/o\

Sayed Mohammed,

Applicants

Respondents

> rs S/o. Ham%ath
Ka\/arattl (

v; 'g," : ’

s} $/0. Koyamma,
Kavarattl

E'y'éars D/o. Khamar Khan,

36 years ‘D/o. Hamzath
HOUSQ, Kavarattl




Ramla Beegur

9.
Applicants

The /\dmlmsu cu()l
/\dmlmstlatlon ofthe Union Territory of Lakshadweep,
Kavaratti- 682 55-55

—_—

3]

Director of P ;’inbha‘y.atsiy

I)Lpaltlmnt of’ Panchaydls

Administration of the Union Territory of Lakshadwcep,
Kavaratti 2@555

3. ,'[')V'ilut.'()lalc. Mgdxcal and Health Services,
Unjon Territory of Ldkshadweep, Kavarathi,
chlcsuntcd by ity DlrcclOl 682 555.

4. Village (chcp) Panchayat
Kavaratti Island, represented by its
I xecutive O“'ILCI 682 555.

5. Vl“clz:(. (chop) Panchayat,
/\ndlou lslqnd prcscnted by its

Respondents

Rddhdkj 1shnan)

()A' 71/2013

1 P. Nas_ee agcd 35 yecus S/o Kunhikunhi,
' Palli,chém‘ Iou% Kavalalll

2. 1’] NdSCU Ag,ed 32 yeals S/o Hamzath,
l’uth]ya ll]am Kavaraul

(U8




Applicants

deablyodaH()Ll‘sc Kavalattl !I ,

' |

(By Advocate: Sn K. B (Jangcsh) (4' II
!

Versus ((

]. The /\dminis’tl ator, : ((
' |

/\dmlmsuatlo the .
'Umon Terti f L akshadweep, Kavar T‘llll

Dgpaltmcnt 0 /\mmal Husbandly, H
Union Territory of l.akshadweep, Kavark

I}C])[‘CSCYQILL_‘d. by its, I)IFCQL_OI

[N

attl

3. Director of Pdﬁ}chayat%' ' |
Department of Panchayats {

|

|

Administration of the ™
Union Tetritory of Lakshadweep,

Kavaratti, - - . /

Respondents

50. ()ANo 372/2_();1;3 |

amaludhccn S/o Abdulla U.C.

M udal«klyoda I Iou

|
|
l\adamdl . 1\,{__/ , / Applicant

(By /\dvocatc Ml KB (‘ 1gesh) /

[

- 682 555.

lhc Dncctm (k cxvmes)
/\dmlmslldtmn ofthe Umon Territory



75

of Lakshadweep (Secretariaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555. _ -
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

Abdul Saleern, aged 32 years, S/o Nallakdya,
Ummerthakkada House, Andrott.

M.M. Mohammed Iqbal, aged 37 years, .
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangé'sh)

[N\

Versus

The Administrator,
Adminisiration of the _
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration ofithe

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. - Respondents

(By Advocate: Sri S. Radhakrishnan)



52.  Q.A No.380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island
Union Territory of .akshadweep — 682 551,

(By Advocate Mr. E.C. Bineesh)

(By Advocate Mr. S. Radhakrishnan)

33.

l.

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

The Director (Services) |

Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),

Kavaratti Island = 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Departmenit

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer
Office ot the Plant Protection Officer
Androth, Union Territory of |
Lakshadweep — 682 557.

QA 381/2013

" Palliyachetta, Bandayam House, 1

o3

B. Saidali, $/0 late Mohammed Koy

|

Agatti Island, Union Territory of Lakshadweep.

K. Muhamrmed Rafeek, aged 42 yea’fs,
S/o late Muthukoya, Kattampalli Poomada,

Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,

S/o late Ummer, Mariyathoda Kand_‘awargothi House,
Agatti Island, Union Territory of Lakshadweep.

Applicant

Respondents
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4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillamh Thekkeelapura House, Agatti Island, S
Union Territory of Lakshadweep. : Applicants
(By Advocate: Sri N.' Anilkuiar)

' : Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment ()'fﬂcer; Kavaratti,
Union Territory of Lakshadweep.

(OS]

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
- Union Territory of Lakshadweep. '
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

. Ishaque A.C., aged 35, S/o0. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



(By Advocate: Sri P.V. Mohanan)

1.

(By Advocate: Sri S. Radhakrishnan)
5S.

I

I

The Administrator,

OA 386/2013

Residing at Saife Man21l Klltan [sland

i

UT of Ldkshadweep

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayait,

Department of Panchayat,
Administration of UT of Lakshadweep
Kavaratti — 682 555.

ChiefExccufive_Ofﬁcer-,‘

District Panchayat, Kavaratti — 682 555.

Jahathali P.P.; aged 33 years, S/0. B.C|
Puthiyapura, Amini Island, Union Terr
Pin — 682 552.

A. Ismail, agéd‘45 years, S/o. Eassa, A

S. Kunhimon,

bl

Applicants

Respondents

Uduman,
itory of Lakshadweep,

ndrati Yoada,

Amini Island; Union Teiritory of Lakshadweep, Pin — 682 552.

Khalid Unnam, aged 40 years, S/0. Mo

hammed Puthumamachetta,

Amini Island; Union Territory of Lakshadweep, Pin — 682 552,

Moosa Peechandam, aged 38 years, /6.
- Mannathachetta, Amini Island, Union

Pin — 682 552.

Abdul Khader,

Territory of Lakshadweep,

Amanulla A.M. , aged 33 years, S/o. Kunju Koorumel,

Amini Island, Umon Teiritory of Lakshadweep,

Pin — 682 552

Khalid A.P., aged 35 years, S/o. Alimo

ham med Aliyachetta,

Amini Island ‘Union Territory ofLakshadweep, Pin — 682 55.

Jafeerul la P.C;, aged 25 years, S/6. Kldlave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.
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12.

Abdul Salmﬁi?A., aged 38 years, S/o. Khader Thottanada,
Aminipura, Aim-ini Island, Union Territory of Lakshadweep, -
Pin— 682 552.

Noorul IA-Iassa;r'il K.K., éged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

- Jalal B.M.,, aged 31 years, S/o. Khader T., Bahija Manzil,

Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin'— 682 552.

Najéeb A., aged 31, S/o. Kidavu T.C,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin - 682 552.

Nafeesath U., aged 395 years, D/o. Eassa Kéttappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. | Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

(VS

Versus

The Union "l‘-er‘lfitO’I‘y of Lakshadweep,
Kavarathi - 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths, . _
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555: |

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $. Radh‘al{rishnan)

56. OA 388/2013.

1.

P.P. Amanulla, aged 38 years, S/o. Sayed
Mohammed P.K., Pu’thiya Pandaraim, Kiltan.

Mubaraka Bén-u, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

(By Advocate: Sri K.B. Gangesh)

(By Advocate: Sri S. Radhakrishnan)

57.

I

(]

wo

g0

K. Sajeedlmain, aged 26 years, S/o. Cheriyakoya,

Kunnel House, Amini.

Versus

The Adx‘ninistﬁféior,
Administration of the Union Territory of L
Kavaratti — 682 553.

Director of Panchayats, Department of Pan
Administration of the Union Territory of L
Kavaratti — 682 555. .

Department of Animal Husbandry, Administration of the
1, represented by its

Union Territory of Lakshadweep, Kavaratt
Director — 682 555.

Assistant Settlement Officer,
Amini Island — 682 554,

Village (Dweé‘p) Panchayat,
Kiltan Island, represented by its Executive

Village (Dweep) Panchayat,

akshadweep,

chayats,
akshadweep,

.

Applicants

Officer-682 552.

Andrott Island, represented by its EXecﬁtive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682

OA 390/2013

554.

C.N. Abdul Hakeem, aged 38 years, S/o0. Koya,

Cheriyannallél House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o
Karupathaillam House, Kalpeni.

. Pookoya,

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,

Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Aﬁtallofé,

Cheriyannallal House, Kalpeni.

Hameedabi, ége‘d 41 years, D/o. Ramalan,

Respondents



~®

14.

17.

18.

19,

20.

g1
Pakkath FHouse, Kalpeni.

AT. Shee'mabli, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni.

Naseema MP, aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P.:', 'ag,ed 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. A_boobacker, .
Kuttiyachada House, Kalpeni.

M. Anwar,aged 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,

Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,

Kandamkalam FHouse, Kalpeni.

"I‘llangal<0ya;;g.ged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24,

25.

26.

27.

28.

29.

30.

32.

33,

34.

35.

36.

37.

Edanilam House, Kavaratti.

. wrs e

32

Jaffer, aged 3 years, S/o. Hasan T.P.,
Kaladi I—Iousé?{Kavaratt‘i.

Basheer, ag,ed 36 years, S/o. Mohammed P,
Kunniname! House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeeguin, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti. ~

Abdul Rasheed, aged 23 years, S/o. Hasa nar,
Umbiyapura Ho‘use, Kavaratti. '

Hussain B. aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House Kavaratti. |

Mohammedali"I’lP., aged 35 years,
S/o. Aboobacker K. K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,

Jassin C aged 33 years, S/o. Ali K.P,,
Chonam Houé‘»e Kavaratti.

Mohammed Raﬁ aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura IIouse Kavaratti.

N A
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38.
39.

~40.
41,
42.
3.

44,
4.
46.
47.
48.
49.
50.
51.
52.

53.
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Mohammed S‘haff‘ee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

Abdul Raheeiﬁ, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

Mﬁshin, aged 39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., agcd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hus-sain-, aged 37 years, S/o. Shahul Hameed,

Palamkakkada House, Kavaratti.

Najumudeen’ .P., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti. ’

Shihab, aged 35 years, S/o0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. ‘

Raheem A., a&ged 30 years, S/0. Khader, Agam House,
Kavaratti.

Firozl(han, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti. |

Kadishj'a., aged 44 years, D/o. Ukkas,
Umbiy‘;_'apura House, Kavaratti.

Y

C.P. Adul Razak, aged 42 years, S/o. Mohammed,
Chamayathagpra House, Kavaratti.

K. Abdﬁl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.
55.
56.
57.°
58.
59.
60.
ol.
| 62.
03.
64.
65.
66.
67.
68.

69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed . Abdul Raheem aged 46 years, S/o.{Haji Sayed Shaikoya,

Ummalmanooda House, Kavaratti.

Abdul Reheeim, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. ‘

Sayed Abdul Ja=leel-, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, I.é.ged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyonm'r‘raiﬁ‘i, ’aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti. :

i |
Mohammed Shafi, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube,é}la, agé‘d 23 years, D/o. Sayed Poo,
Neliyampura House, Kavaratti.

Salmé’,ﬁt‘{’ége‘d 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhaxﬁm‘ed,ége'd- 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.I., aged 31 years, D/o. Sayed Shaik Koya,
Madal Ho‘use’ Amini. |

Mohammed A11 P.M., aged 27 years, S/o Hamza
Puthlya Manznl Am1m 1

Chenyakoya ag,edél years, S/o. Abdul Khader,
Pdndal am IIouse Amini.



70.
71
7.
73.
74.
7s.
76,
77.
78.
79.
30,
81,
82.
83.
84.

83.

85

Cherlyakoya M C aged 32 years, S/o Hameed

: Melachetaa I—Iouse Kadmath

' ShafeefMP., aged_3'9 years, S/o. _Ismail,

Vadakkilapufar House, Ka‘dmath.

Fazeerali N. M aged 25 years, S/o. Kahalld
Noor Mabhal, Kadmath

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

‘Mohammed lqubal,-aged 46 years, S/o. Khader,

Attalada Ho‘u’se Androth.

Muthubl AK. aged 42 years, D/o. Muthukoya
Appurakkat House ‘Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen' Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o Nallakoya
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45.years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavana;lfkal House, Androth.

Balha "l, age:d 37 years, D/o. Pookunhikoya,
Thailath I-Iou;s‘e‘, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada Housc ‘Androth.



86. Naseeraf"fBanu M.K. , aged 40 years, D/o| Kunhi Koya,
Moola dIIouse Andtoth

87. mab1 L., aged 40 years, D/o; Seethi M.,

,._<al I—Iouse Androth

88. Sdiommabl T aged 43 years, D/o. Aboobacker,
Thachely House Androth.

89. Mullapoo M.fK., aged 39 years, D/o. Koya,
~ Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal HOuse, Androth.

|

91. Aysummabi F aged 45 years, D/o. Muthukoya K.P.,

Thachery F Iouse Androth.

92. Habeebath A, age‘d 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

93.  Muthubi P.Mi;.,._aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94. Ramlath Beegum, aged 42 years, D/q. Sherukunhi,
Kunnel House, Androth.

95. Hameedath M. , aged 43 years, D/o. Siddiqu M.K.,
MakketHouse Androth.

96. SaﬁyablM ag;ed 39 years, D/o. Nallakoya M.,
| Mathil House, Androth.

97. Rahil M, a.geljd' 39 years, D/o. Nallalrmya,
Mathilj;l‘i—ilou’se,. Androth. (]

98. Hussain P.P., aged 45 years, S/o. Aboo Sala,

Poovinapura House, Androth. (

99.  Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

100. HussamL K. , aged 48 years, S/o. Seethlkoya
Ldayal kal House Androth. |

101. Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavandkkal Ilouse Androth



102.

103.

104.

105.

106.

—
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Hussain K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunng hada House, Androth. :

dged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth. '

Subaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. '

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, o
S/o. Kidave, Moodampura House, Androth. - Applicants

(By Advocate: Sri KB Gangesh)

Versus

The 'Adminiisft;rator, ,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. |

Director of Pﬁanchay)ats, Department of Panchayats,
AdnninistratiOn of the Union Territory of Lakshadweep,
Kavargtti — 682 555.

‘Department of Labour and Employment,
Adm ] ratiQn of the Union Territory of Lakshadweep,
Kavaratti ~ 6;82 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_t;ﬁent 6f‘Agr"iculture, Administration of the Union Territory of
Iakshadweep, Kavaratti, represented by its Director — 682 555.

Depa_qm;jent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,
' i, represented by its Director — 682 555.

S - : .. . x ) .
i ent of Fisheries, Administration of the Union Territory of
Laksha ,'ee‘p;,’v;_.éKavaratti, represented by its Director — 682 553.

Depamﬁem Qf Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represénted by its Director-682555.



Lakshadweep Khadr and Village Industries Board,

9.
Kavarattl represented by its Chairman - 682 555.
E
10. Revenue Sub DlVlSlOI’lal Officer, Kavaratti Island — 682 555.
1. Sub =D1\f/:;1$10n‘g:l: Ofﬂcer, Amml Island ~|682 554.
2. Assistant Engineer, LPWD Sub Division, Andrott Island-682 553,
13, LakshadtW ﬁg‘iD“iStrict Panchayat, District Panchayat (HQ),
Kavaratti, .
represented by its Chief Executive Offi cer — 682 555.
14.  Village (Dwe_ep) Panchayat, Kalpeni Island, represented by its
ercutiiief OfﬁCer - 682 551, ’
15. Village (Dweep) Panchayat Kavaram Island, represented by its
Executive Officer - 682 555. ‘
16. vViHage (Dwefe'p) Pa_n-chayal,. Amini Island,
represented by fits Exccutive Officer — 682 554
17.  Village (Dweep) Panchayat,
' Kadamath Island, represented by its
Exec.umye Ofﬁeer - 682553,
18. Vlllag,e (Dweep ) Panchayat,

 [By Advoeate: ,S-ri S, I’{adh‘akr‘ishnan (R1-8 &

S8.

Androth Tsland, represented by its
I*xecutlve Ofﬁcer 682 552.

OA 392/2013

esently workrng as Cleaner
'1tal Agattr

Shukoor‘ S/o late Kidave,
Pakrumupanoda House, Agathi,
Presently wotking as Cleaner,

RGS Hospital, Agatti.

Latheef, S0 Attakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agati.

Respondents

10—18)]



- %9

Hameedath, D/o Koyassan,
Aynepara IIouse Agathi,
Presently workmg as Cleaner,

: RG% Iospltal Agattl

b

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I*I()spitdl;.Agatti.

Abida, D/o Hamccd
Mak klyachoda House, Agathi,
Presently working as Cleaner,

7. RGS Hospital, Agatti.

" 10.

1.

12.

13.

Sulaikla, D/o Mohamed,
Koylam IHouse, Agathi,
Presently working as Cleaner,
RGS I~{Qspital, Agatti.

Sulalm,an S/o Ilam7a

Kalamth ’hlyoda House, Agathi,
' wmkmgD as Cleaner,
RGS II pltal Agattl

Mahan d;. S/o Koyassan,
Ampetpally’ ﬂouse Agathi,
Plesemly wokag as Cleaner,
RGS Hosp1tal Agattl

Saliulla S/o Abdulahlman
Manyathoda House, Agathi,
Plescntly workmfj as Cleaner




1.

K. P Jd_lal_uddeen aged 41 years,

o Ummer,
House, Agathi,
ing as Dhob1
Agatti.

Abdulla, S/o:Khalid,

Kandavar Gothi House, Agathi,

Presently workmg as Cleaner,

RGS Hospx‘ta}lhAgattl Applicants

(By Advocate: Sri R, Ramadas)

Versus

he Admmlstrator

Vllldg (Dweep) Panchayat
' n;d Umon Temtory of Lakshadweep 682553

.The Mcdlcal Offlcer in charge
Commumty Health Centre, A‘gattl Island, .
i Respondents

Eccincal Sub‘Dlvmon Kadamat

ameed 'Madkmachetta Kattlpura House,

rASSlstant Engineer Electrical,
y Division, Kadamat

ged 31 yearfs; S/olate Nallakoya
ouse, Kadamat, Skilled Labourer,

Of: ssistant Engineer Electrical,

D_ivision Kadamat.

B.M. A adu la aged 42 years So Hameed Melachetta,

\
[eem e
[N
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ouse, Kadamat;, Skilled Labourer,
ssistant Erigineer Electrical,
ivision, Kadamat.

S. K.P: Kunhlkoya aged 41 years, S/o late Hassamax
Keelacherry'] ‘House, Kadamat, Skxlled Labourer,
Office of the 'Assistant anmeel Electrlcal
Hecu lcal Sub va151on Kadamat.

(By Advocate SH R SI’CCI‘&J)
I The Admmnslnatm

Union’ Iexmoly of Lakshadweep,
Kavalam 682555

2. The [)in"e¢t01'§'of Panchayat,
Department of Panchayat,

Administration of Union Territory of Lakshadweep, -

Kavaratti- 682 558.

The thei Executive Officer, District Panchayat

- 3.
" Kadamat- 682 556
4. 'l he /\ssnstanl Lng1nec1 Electrical,
2C Sub D1v151on Kadamat-682 556.
5.
p Panchayat, Kadamat-682 556."
(By Advo '._?ERadhakrishnan(R] -4))
60.
1.
2, va, S/0 late M.K. Hamzakoya, aged 43 years
s‘kmcd Labourer,
Umon’ bl emtory of Lakshadwecp, Kalpem -682 557
and nesldmg at Thithiyapada House,
Kalpem [s land 682 557.
3. M, Il]ydcy, Sfo late: M K. Yousef, aged 43 years

working.as Casual Labourer,

Applicants



/\mmal Hu%oandry Unit,

Union Temtoxy of L l(shadwéep, Kalpe ni- 682 557

and xeswlmg at Manchiyanam House,

and: resi 1'ng at Kakatchlyoda House,
Kalpeni Island 682 557.

M.K. Naseer S/o P. Cherlyakoya aged
working as Casuak Labourer, .
Animal Husbandly Unit,

. Sayed, aged 44

33 years

Union Territory-of Lakshadweep, Kalpem 682 557

and residing at- Malmikakkada House, -
Kalpem Island 682 557

M Kdlam §/o M C Muthukoya aged
wokag as Casua Labourer,
/\mmaL Husbandxy Unit,”

K.K. Mohamimed Rafeeque, S/o V.K. K
years, wmkmg as Casual Labourex

Animal Husbandry Unit,

Union lemtmy ofLakshadweep, Kalp

and res'_dmg at Kandamkalam House,

Kalpeh s‘land 682 557..

asual Labourer,"
andry Unit,

K O Abc ul Salam S/o P. Assamar ag
workmg as Casual Labourer,
Animal Husbandw Unit, -

34 yéars

eni-682 557

{ojankoya, aged 45

eni-682 557

a, E)/o ate M C. Ahmedkumi, aged 47 years

ry.of Lakshadweep, Kalpem 682 557
Mcual House, Kalpeni [sland-682 557.

ed 39 years

Umon lemtmy of Lakshadweep, Kalpeni-682 557

and remdmg at'Kakatchiyoda House,
Kdlpem shnd 682 557.

.‘_.»'S/o late Sayedmuhammedkoya
':“'lwokag as Casual Labourer



23

Union I'Cllil(})tl‘y of Lakshadweep, Kalpeni-682 557

and. residing at Pokkarappada House,
Kalpeml and 682 557.

Unmkl ishnan)

Versus

- The Administrator,

Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti, -68"2555

The Chlcf ercutlve Ofﬁcer District Panchayat
Union’ lemtory of Lakshadweep,

vKavarattl 68255 5

The Vctm mcuy Assxstant Surgeon
Village: Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S Radhakrishnan)

61. OA 3952013
l. “Abid, S/o Yusuf, aged 40 years,
lala House, Kadamat,
ict Panchayat, Kadamat.
2. Abdul Shiukdé):r S/o Sayed Ali, aged 41 yeérs,
Ukkayachetta House, Kadamat,
Bus. Duver Dlstrxct Panchayat, Kadamat.
3. M. Khali'd, S/o’ Nadeer, aged 43 years,
Madurakam I--Iouse, Kadamat,
‘Helper, District Panchayat, Kadamat.
4. /_—\yoobl(h@n, 'S/o Kunhikoya, aged 37 years,
~Keerthi;Mahal House, Kadamat,
Hel st‘r,i{fcvt Panchayat, Kadamat
(By Adv 1{.{51661‘&_])

Versus

Applicants

- Respondents

Applicants



fw""\

(By Advocate: Sri S Radhaknshnan)

Depa’r‘tm'e‘m Of Panchayat
Administration of Union Territory of La
Kavaratti- 682555

The Chief 1~xecutlve Officer, District Pa
Kavaratti- 682555

kshadweep,

nchayat,

‘Abdul Rahiman,

Kasmi,

Abusala,

62. OA 400/2013

| PP Snaj, aoed 44 vyears,S/o M. Subalr,
Puthiya andalam House, Agatti Island,

'Umon Icmtmy of Lakshadweep

2. Nou'shad ‘-A]-],’ aged 32 years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Union Territory of Lakshadweep.

3. M.I. Abdul ‘N'a;ser,‘aged 28 years, S/o M.

ela Jllom House, Agatti Island,
Unionl erritory of Lakshadweep.
4. {‘;,f;'e:iged 30 years, S/o Kidave
House, Agatti Island,
ry of Lakshadweep.

5. K. C".;/'\";B‘d'ul"‘Shuko'ox aged 38 ‘years, S/¢
Kariyal nachcltd House, Agatti Island,
Umon Icmtory of akshadweep

6. MP Ni-Zamu;ddm, aged 27 years, S/o M.
Melapura House, Agatti Island,

Union ry of Lakshadweep.

(By Ad N Anilkumar)

Versus

1. .

Union luntoly 1 Lakshadweep,
Kavalatu 68255 '
2. Ihe Ch’an"person,‘

Respondents

Applicants



C® | -
Village (Dweep) Panchayat :
Agatti Island, Union lemtory of Lakshadweep 682553

3. The Employment ()fﬂcel Kavaratti,
Union Territory of Lakshadweep 68255

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.
5. The Chief Executive Officer/Special Ofﬂcer

Vill age (Dweep) Panchayat,
- /\g,attl Island, Union Territory of Lakshadweep 682553.

6. The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. QA 404/2013

1. Nadirsha N.P., S/o NallakoyaP.V., -
aged 31 years, Nenampappada (House) Kalpem Island.
Union Territory of L akshddweep,
Working as Casual Labourer in the
Department of Science & [echnology Kalpeni Dweep.

2. Affefudheen A.K.,

- S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the.
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel) -

Versus

I The Administrator,
‘Union Territory of Lakshadweep, Kalpem

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

Applicants



4. The Director,
Department of 801ence & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnanv(Rl,fS & 4

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,
S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kilta
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan) |
- Versus
1. lhe Admin'isvtvrabtor,
Union Territory of Lakshadweep,

Kavaratti,-682555

2. Director of Panchayat,
Department of Panchayat,

Administration of Union Territory of La (shadWeep,

Kavaratti- ‘682555

3. The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,

(Animal Husbandry Unit),
Kiltan Island, Lakshadweep -682 557.

4, The Chairperso’n,
Village (Dweep) Panchayat,
Kiltan-682 557. ~

(By Advocéte: Sri ’S. Rédhakrishnan (R.l -3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

n,

U.T. of Lakshadweep, Working as :
Homeopathic Attender in Homeopathic Unit
Kiltann chep.

(By Advocate Mr. Grashious Kuriakose, Sr.) |
(By Advocate: Ms. Dalsleamel)

Versus

Respondents

Applicant

Réspondents

Applicant



1. The Administrator,

Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat Kiltan.

3. Director of Panchayat,
_Department of Panchayath, Kavarattl 682555

4. Mission Director,

National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radh-akr_ishnan (R1,3to 5))

66. OA 423/2013 '

l. Abdul Kareem C., aged 42 years, S/o Subaxr P P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/0 Bamban,
Valiya [llam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed
Uriyoda House, Agattl

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti,

8.  Aboobacker P.K., aged 31 years, S/o Koyassan
Puthukotta House, Agatt1

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House Agatti.

Respondents



1]

10.  Saromma MV., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

11 Ashraf AKX, aged 42 years; S/o Ahamed M.
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza|U.,
Roullammada House, Agatti.

3. Shaltabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director of Panchayats,
Department of Panchayts,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. o

Director of Education,

Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

(O8]

4. Village (Dweep) Panchayat,
Agatti Island represented by ‘
its Excecutive Officer-682554, Respondents
(By Advocate: Sri S. Radhakrishnan )
67. QA 444//2013

Aboosalih, $/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of Lakshadweep, Pin-682558. | - Applicant

(By Advocate: Sri Shabu Sreedharan) -
Versus
I Union "I"érritory of lLakshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

3. The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island. ,
Union Territory of lakshadweep, Pin-682558.

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. ' ‘
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Di\?ision Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. . : Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K., $/o Abdul Rahman, aged 36 years
Keela/xllam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island, v
Union Territory of Lakshadweep.
‘Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/0 Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoya, aged 48 years,
- Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourerin

Lakshddweep Building Development Board, ‘

Kiltan. 5 Applicants



(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

:(_By A.d'voceju'e: Mr. S /Radhalg"i;%hnﬁaﬁ (R1,3 10

069.

(By Advocate Mr. K.B. Gangesh)

(By Advoca’té'Mr. S. ‘I‘{adhalm'shnan)

70.

Tty ekt

Versus

The /\dnﬁnisttatoxg \
Union Territory of Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,

Lakshadweep Building Development Board,

Kavaratti.

Director of Panchayat,
Department of Panchayat, Kavaratti.

Kavaratti —~ 682 555.

0O.A No. 488/2013

Salmath

D/o. Sayed Koya -
Madapally House
Chetlat Island.

Versus

The Administrator,
Administration of the Union Territory
of LakShadweep, Kavaratti — 682 555.

The Director (Services)
Administration of the Union Territory
of L.akshadweep (Secretariat),

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi ~ 682 555.
Represented by its Director.

Respondents

4))

Applicant

Respondents

QA 492/2013
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K. Bushra Beeg,um W/o Hakeem

Aged 27 years, Casual Labour,

Office of the: \/ctermary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Hai‘inarayan)
Versus

. Union of Indiarep. By
the Administrator,
Union Territory of Ldkshadweep,
Kavarat Island, Pin- 682555.

2. The Di;’f'ector of Panchayat,
- ‘Department of Panchayat,
Union Territory of lLiakshadweep,
Kavaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA 49972013

1. Rahmath Beegum Keelakunnikkam,
W/o0. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island, :
~Union Territory. ofLakshadweep
Residing at Keelakunnikkam House,
Kadamat Island -
Union- lemlow of L. akshadweep, PIN — 682 556.

2. Mohan’ﬁ‘med Shafi Qraishi Malika,
S/o. M., Sayedali,, :
Data Lntly Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
Kadamat Island,

Applicant

Respondents
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Union f'”l_"erritory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)
Versus

I The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,

Union Territory of Lakshadweep.

The Programme Officer,

(U8}

National Rural Employment Guarantee A

- Office of the Programme Officer,

* National Rural Employment Guarantee A

Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)
72. QA 507/2003

Muthu Koya K
Casual:Labour, Street Light Maintenanc
Village Dweep Panchayath, Amini Islan
Union Territory of Lakshadweep
Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep

Pin — 682552
(By Advocaté‘; M TCG Swaiﬁ)’) |

Versus

. The Ad inistrator
Union Jerritory of Lakshadweep
Lakshadweep Administration

Kavaratti — 682 555
The Executive Engineer ,
(Department of Elettricity)

[N

Administration of the Union Territory’of L

Kavaratti — 682 555 |

|

3. The Secretary (Panchayats)
(Directorate of Panchayats)

akshadweep

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555 |

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Iemtoxy of L akshadweep 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Tenrltory of Lakshadweep
Kavaratti —682 555 . -~ ... . : -+ . Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73, O.A No. 509/2013

1. Maleeha Béégum K.C.
D/o. Indeen Kandilath
Kaval phctta House, Androth.

2. Shahida'Beegum K.
D/o. I1amzakoya
Kandlath House, Androth.

3. Subaida .M.
D/o. ledave UK -
Makku House, Andnoth

4. Aysha: Beegum P.V. K
D/o. Yakoob P.K
Puthlya Pentamveh Kad
Andxoth '

5. Rahmath Beegum K
D/o. Hamzakoya P.
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House -
Androth.

7. Subaida A.
D/o. Sdyed Mohammed M.
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Aliyathara House, Androth.
Fathimathu Suhurabi P.V.K'

D/o. M Jeed PVK
Pentanibeli Kad, Androth.

Siyad Kihan L.
S/o. Kunhikoya A. (Late)
K andilath House, Androth.

Raisa K.
/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Iaseena Beegum C.P.1
/0. Abdulla M.P
Chemmachery Puthiya lllam House

Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Directorate of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre Androth =682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena @ Haseenabi Therakkal
Therak] House, Kadamath
Data E 'y Operator

Vlllagg‘:f}weep Panchayath, Kadamath

(By Advocate! Mr.R.Sreeraj)

Applicants

Respondents

Applicant



Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

/\dministx ation of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat — 682 556

The Chairperson

- Village (Dweep) Panchayath

Kadamat - 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

(N9

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Appl1cants

Kiltan ~ Applicants

(By Advocate: Mr.R.Sreeraj)

N

Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath |
Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

3.  The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

4, The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558
5. The Principal
Government Senior Secondary School
Kiltan — 682 558
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. OA 566/2013

1. Safiyath S
Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B.School
Kadamath '
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B. School
Kadamath

Residing at Kalllyammakada
Kadamath Island

-4 K.K.Khalid

Cook, Government J. B School
Kadamath
Residing at Biriyommada
Kadamath I[sland

S. P.Amanulla -
Cook, Government J.B.School
Kadamath :
Residing at Kunnumpura
Kadamath Island

Respondents



f‘“’“.

11.

(By Advocate: Mr.P.V.Mohanan)

l.

3.

w7

Ummer P.P.1

Cook, Government J.B. School
Kadamath = f :
Residing at Alikothapura | .
Kadamath Island -

Hidayathulla P o
Cook, Government J.B.School
[adamath |
Residing at Kadamath Island

Muhammed Shafi P.P ,
Cook, Government S.B. gchool
Kadamath

Re51d1ng at Kadamath Island

Pookunhlkoya p.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath =

Residing at Puthiyapura | |

-Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P

Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath

Residing at Pupathada

Kadamath Island

.‘1;

Versus -

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

- Director of Panchayath

Department of Panchayatn ‘ |
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants



Governiment ] B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnén‘)

77.

1.

78.

l.

OA 567/2013

e
Habeebulla P.M I
Puthiya Mallka House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island Applicant

(By Advocate: Mr.P.V.Mohanan)

- Versus -

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Temtory of Lakshadweep
Kavaratt ~=.682555

The  Principal o
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

OA 580/2013

Yacool
Kathathe Chetta House, Kadmat

Vahida |
Marikilam House, ‘Kavaratti.

Habusa
Alachapada, Kavaratti.

"Yacoob

Kaladi House, Kavaratti. ;



15.

16.

17.

18.

20.
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Muhammed Salih
Aynepura House Kavarattl

Fareeda Beegam ,
Molokepura House, Kavarattl.

Saleem L
Pallicham House, Kavaratti.

Bamban _
Nambicham House, I(avapa;ti.

Sayed Abdullakoya
(,hendlpuxa House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaiﬁatti.

Jamaliyath ,
Thirinipura House, Kavarattl

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer :
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

- Amanulla,

Mela [llam House, Kavaratti.

Sirajudheen v
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratti.
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22.

23.

24.

25.

27.

28.

110

Ashik
Puthiya Alikom House, Kavaratu

Muhammed Musthafa,
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

Jamhar Hussain
Beeranthoda House, Kavaratt.

Muhsin
Beeranthoda House, I(avalatu

Rauf
Chettipura House, Kavaratti. .

Ilazarath
Chungam House, Kavaratti

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

[ B

Versus

The Administrator SR
Administration of Union Territory ofLakshadweep

Kavaratti - 682 555

Director of Panchayath .

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture .-
Department of Agriculture

 Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554

79.

1.

Respondents

| (By Advocate: Mr.S.Radhakrishrfi’aﬁh?)-

OA 582/2013 o

Rasheed Koya IR
Multi Task Employee
Public Library, Kilthan '~
Residing at Kilthan (B
Smt.Sulfabeegum f '
Cook, G.H.S Kadmat ‘ '

Residing at Melachetta Iylgauumakudl

Kadamath Island o Applicants

(By Advocate Mr.P.V. Mohanan)

(OS]

Versus
The Administrator j Vi j‘,‘ :
* Union Territory of Lakshadweep
Kavaram —682 555

Director of Panchdyath

Department of Panchayath

Administration of Union Térritory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant

Public Library, Kilthan Island 682 557 ' Respondents
x

(By Advocate: Mr.S.Radhakrighnan)

80.

R
R

()A 601/2013

i.
Rashecd Koya S. V , S/o. Abdulla Koya PS,
Shaiknaveed (H), Klltan Island PO.,

Union chtory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr Shabu Sreedharan)

' " Versus

Union Territory of Lakshadweep, represented by the
Administrator, Kavarattl Island Pin — 682 555.

(..-\

The Director of P.anchaya‘t‘h'j’Union Territory of Lakshadweep,
i o
|

aaor
R A A
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S e
m. |
Kavaratti Is land, Pin ~ 682 555 I

3. The Chairperson, Village (Dweep) Pancl 1a>Jath
Kiltan Island, Union Territory of Lakshadv&lleep,

Pin - 682 558. . If
4, The Executive Officer, Vlllage (Dweep) P?nchayath

Kiltan Island, Union Temtoiry of Lakshadweep, Pin — 682 558.
5. The Library and Infoxmatxon Assistant, Publlc Library,

Kiltan Island, Union T emtory of Lakshadweep,

Pin — 682 558. . : *’ B ] Respondents
[By Advocate: Sri S. Radhakrlshnan (R 2,4 &} 5)]
S1. QA 6342013 |
Malikdeenar, aged 21 yeas, S/o. Hamzat} (
Sara Manzil House, Agatti. Lot / Applicant
(By Advocate: Sri K.B. (Jangesh)l r

l
Versus (

l. The Administrator, o f

Administration of the Umon Ten itory of Lakshadweep,

Kavaratti-682 555. ‘
2. Director of Panchayats, (

Department of Panchayats 1 !

Administration of Union T erltory of Lakshadweep,

Kavaratti — 682 555. i
3. Department of Education, Admlnlstrathn of the

Union Territory of Lakshadweep, Kavaratti,

represented by its Dlrector = 682 555.

4. Village (Dweep) Pdnchayat

Agatti Island, replescnted*by 1ts Executive Officer,

682 554. ; ) - Respondents

|

1. Fathahudheen K.P., aged 40 yeals S/o Sayed Muhammed Koya,
Kattampalli House, Agattl _

(By Advocate: Sri S. Radhakrishnan)

82. OA 635/2013

2. Younis, aged 31 years,‘ S/o:;"A'bfdulla, Mariydthoda House,



Agatti.

K.M. Shahida, aged 40 yeaers D/o Kasm1 Kuttlyam
Mukriyoda House, Agatti. - i

K.M. Amina, aged 46 years D/o; Abdul Rahman,
Kuttiyam Mukriyoda Housq att. Applicants

(By Advocate: Sri K.B. Gangesh)

V ersus

The Administrator,

Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. B

Director of Health Services; -
Directorate of Health Services,

Kavaratti — 682 555. .

Medical Officer in charge\ 1

Community Heallh Centre, Agattl - 682 553.

- Medical Officer in Charge,, Ra_]l\/ Gandhi Spemallty Hospital,

Agatti — 682 553. Blhio

Village (Dweep) Panchayat Agattl [sland, represented by its

“Executive Officer, 682 553 ' Respondents

t/r"'

(By Advocate: Sri S. Radhakrlshnan)

83.

0A 7912013 80

Fareeda Beegum M.L Meppada Illam
Agatti Island. S ' Applicant

l 15

(By Advocate: Sri K.B. 'Gangesfl)

» * Versus

"-j’:/:t.\‘;i’ : : ’

T he Administrator, ,

Administration of the Umon “Territory of Lakshadweep,

Kavardm -682 555.

Director of Panchayats, "-?1» SR

Department of Panchayats

Administration of Umon l"emtory of Lakshadweep,
Kavaratti — 682 554. r 1)
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3. Project Manager, Deswcated Coconut Powder Umt
Lakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554 ]

4. The Deputy Director (Admn) Lakshadweep Development
meoratlon Kavaratti — 68;2 554

5. Village (Dweep) Panehayal _
Agatti Island, Ieplesented by 1ts Executlve Officer,
682 553. S Respondents

St
B

(By Advocate: Sri S. Radhal“ish.ﬁ'%y o
R

84, OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml M P.,

Valiyapura House, Kilthan Island-P. O

U.T. of Lakshadwcep e Applicant
i ‘(ﬁﬁ :

(By Advocate: Sri P.V. Mohanan)

Versus
: L
1. . The Administrator,
UT of Lakshadweep, S
Kavaratti-682 555.. A

2. Director of Panchayat,
Department of Panchayat, = -
Administration of UT of Lakshadweep,
Kavaratti — 682 555. B

3. The P xmeipal Govemmeht Hié'hei“Secon:lary School,

Kilthan Island — 682 556. ' Respondents
(@j tdvecale 1. Sk S RAJL“‘(’“@LWD
85.. OA 880/2013 A
Muthukoya N.P Coa
Nalakapura, Kiltan Island' . % = _ -
Union Territory ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedhavrg:r_:]).-g
Versus... G
I Union luntmy of Ldkshadweep 1ep1esented

by the Administrator
Kavaratti Island — 682 555




2. Director of Panchdyath
Union 1 emtory of Lakshadweep
Kavaratti Island — 682, 555

3. The Senior Admmlstrat]ve Ofﬁcel
Education (District Panchayath)
Union Territory of Lakshadw(e}ep

- Kavaratti Island — 682 555 y

| 4. The Prmupal

Government  Senior Secondary School

District Panchayat, Kiltan Island v

‘Union Territory of Lakshadweep 682 558 Respondents
(By Advocate: Mr .S.Radhakrlshnan)

86. OA 898/2013

K.C.Abdul Khader y
Kulikaraya Chetta House5
Chetlat Island =

Union Territory of Laks‘h

adweep 082 554 Applicant

(By Advocate: Mr.Shabu Sxeedharan)

A o5
&
Versus «

1. Union Territory of Lakshadweep represented
by the Administrator i e
Kavaratti Island — 682 555 i

2. The Director of Panchaygath‘

Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Admlmstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555”‘

4. The Principal =;¢li-ﬁ
Government Senior Secondary School
District Panchayat, Chetldt Island

Union Territory of I akshadweep 682 554 Respondents
il

!

(By Advocate: Mr.S. Radhakrlshnan)
¢ r;’( -
I
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87.

(By Advocate: Mr.K.B.Gangesh) l

OA 904/2013 o

Kadeeja C.P R
Cheriyapurakad o ,flg'{.:‘ j
o |

Kalpeni Island Applicant

=V

Versus
DL,

The Administrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti — 682 555 Bk

Sub Divisional Ofﬂcér :
Office of Sub Divisional Ofﬁcer g
Kalpeni Island - 682 554 . . 1,

The Director (Rural developm‘ent)

Department.of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavaratti -~ 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan):-

88.

1.

(By Advocate: Mr.K.B.Gangesh) . ° .

" OA 905/2013

Abdul Khader C.
Chekkiriyammada House = =
Agatti Island

Bugar Jamhar T.P
Theklapura House

Agatti Island | Applicants

Versus

The Administrator

Administration of the Union. Temtory of Lakshadweep
Kavaratti Island — 682 555 Vo

Director of Panchayaths
Department of Panchayaths -«

Administration of the Union’ Terrltory of Lakshadweep
Kavaratti Island — 682 555 -




3. Project Manager L
Desiccated Coconut Powder Unit
Lakshadweep Development Corporatmn Limited
Agatti, Kavaratti —682 555

4, The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 m BRI

R ;"

5. Village (Dweep) Panchayath
Agatti Island represented by 1ts
Executive Officer - 682 553 it.,j, : Respondents

(By Advocate: Mr.S.Radhakrylshnan)

89. OA 939/2013

I Safiyullah K.C. - =
Kuttiyachada House
Kalpeni Island

2. Saifulla M.1
Melaillam House
Kalpeni Island

3. Kunhikoya M.V i
Mathil Valiyammada House
Kalpeni Island ‘

4. Kidave K.O 1 |

Kakkachiyoda House .
Kalpeni llouse : ;’_ BRI Applicants

(By Advocate: Mr.K.B. Gangesh)
“Versus

l. The Administrator :
Administration of the Umon Territory of Lakshadweep
Kavaratti Island - 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 -555 -

3. Lakshadweep Bu11d1ng Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555



The Technical Officer -
Lakshadweep Building Development Board
Kalpeni Island — 682 553 '

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553 ' Respondents

(By Advocate: Mr.S.Radhakrishnan)

90.

I

(By Advocate: Mr.K.B.Gangesh). |

OA 942/2013

Mohammed Ashik
Palliyat House .
Androth Island

Abdul Latheef

Karakunnel House

Androth Island .
Mohammed Ubaidulla iy
Chodath House Co
Androth Island

Mohammed Fathahulla I
Karachetta House -
Androth Island S EEE Applicants

S

Versus . :

The Administrator g
Administration of the Union Territory of Lakshadweep
Kavaratti Island —- 682 555

Director of Panchayaths

Department of Panchayaths -

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555 - '

. Lakshadweep Building Development Board

Union Territory of Lakshadweep .
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth [sland ~ 682 554 -
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Village (Dweep) Panchayath

“Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S,Radhakrishnan)

91.

l.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at “Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary

to Government of India
Ministry of Home Affairs
New Delhi - 110 001

The Administrator 4
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin'eer
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath _

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

I. Akathar Ahammed K.K
Internal Inspector .
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Iqbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House '

Kalpem [sland

Union Territory of Lakshadweep v Applicants

(By Advocate: Mr.P.V.Mohanan)

(U8

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavarattl — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath _
Kavaratti — 682 555 S Respondents

(By Advocate: Mr.S.Radhakrishnan)

94,

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni - Applicant

(By Advocate: Mr. Hariraj M.R) -

Versus

Ihe Umon of India
Represented by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

Executive Lngineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(3y Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
* the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various lslands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or tW(; days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Appliéations), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases. are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance ol all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have beyn retrenched on completion of the period of engagement,

the prayer is for issuei\il direction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applicétions is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Vivllage/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the .Ker@la High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248, It'is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the responde'nts is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process = and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-
I Secretary. State of Karnaiaka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179.

4, Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268,299, 325, 347, 354, 366, 372, 380, 488. 499, 509
& 1225 of 2013.

7. 1In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no 1ﬁateria] has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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‘has been going on in the Union Territbry for the last two decades or more.
These employees have continued in such .casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual e.mployees had approachéd this Tribunal in the
'90s seeking regularizationh or absorption. We have been informed that
some of them were in fact abéorbed. But-the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a lvandmark judgment on the subjéét of
“irregular” or “illegal” appéintments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and chtinued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the' High Courts not to issue directions for
absorption or regular&ation unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to

compete for employment. While dealing with irregular appointments as

_ distinguished from illegal appointments of duly qualified persons against

duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of th¢ Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed -
employees be considered on merit in the light of the princibles_settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the.{Ap'ejx Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of| the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed:'that those éases weré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to-be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed.| When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
Jour corners of the delegated -power by the authority
concerned.”

12. In the above case (Harminder Kaur),| the appellants were scho_ol
teachers and they were appointed‘ by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular .appointments av.ailable in the Institute and
that the contractual appointment could be made only against sanctioned

post. T.hé Apex Court while concurring with|the view taken by the High

Court held that initial appointments.of the appellant‘s were made in gross
violatior{j of the provisions contained in the relevant Ac‘t and also the
doctrine of equality enshfined under Articleis 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the -hope that the p’light of the appellénts would

also be taken into account by the administration and consider the

desirability of relaxing the agé-lilxlit providedf'iﬁ‘ the Rules.



13.  In Nanjundappa (Supra), the-Apex Court had held thus:-

“If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be”
regularized. Ratification or regularization is possible of an-act. which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which ‘does not go
(0 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede 10 such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the ﬁvejﬁdge Bench of the Apex Court in Umadevi (Supra).

'15.  But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concémed, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. }B’veﬁ.thv‘at as it may, the fact remains that hundreds of elnployeés in this
bunch of Original Applications have admittedly been working for a decade |
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administratioh or Panchayats may not require
the services of quite a number. of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged. in one séheme or the other sponsored by the
Central Government or in some such other sche_mes or programmes floated
by thé Adm_inis‘tration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departme;n_tsf under them. It has been noticed that in some of the
departlhe'rit"s; the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the queétion 1S
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show-that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Adminiétration and t'he.local Panchayats appears to be totally uncharitable,
to say the least.

Panchavyath Cases

18. In the other bunch of 80 Original Applications, in which the
applicafritsf‘fiﬁave been engaged by Village (Dweep) Panchayats or District
Panchéyal%f,' the main contention raised byl the learned counsel for the
Administration is that this Tribunal has no| jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache’;d._this Tribunal, aggrieved by thg_e failure of the Union of India
and the Lakshadweep Administration in 'granting them temporary status
under the Scheme for Temporary Status l& Regularization introduced by
the Union’of India, in O.M.No. 51016/8!6/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and %iistribution of the drinking water

[
i

|
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.

Grant-in-Aid was provided to meet the additional expendlture an

Society used to manage the Scheme. Later, Island Councils were brought

into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadv\{eep Panchayat Regulation, 1994 and during
the year 1995 all the assets a;ld liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the sérvices of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following arhong other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
lemp__é_rary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of -,
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
t/_ze re_gulartzatzon of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayals on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Appi'ication_s'a“N(').1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.No.28776/2001.

'

"We have carefully periised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. fhey might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of| Androth/Minicoy. The
Chairpersons of the respective Island Co'uncil_ might have with or
without proper authority from the Councils issued what are
purported o be appointment orders and the subsequen! service
certificates. We have good reason (o reje’clt the same as those do not
reveal the applicanis' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any levidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applicants/were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the|Village (Dweep) Panchayat
authorities considered il expedient to give employment 1o them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.................. '

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts} created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purpos’es lowards expenditure on
account of wanton ‘appointments of | staff’ against posts neither
created nor sanctioned nor approved is|legitimate. "’

The above decision was confirmed by a Division Bench of the High
I ;

!

Still later, OA No.1008/1997 and OA

No0.571/1998 were also dismissed by ari common order following the

decision mentioned supra, This order was also confirmed by the High

Court in O.P.N0,35164/2001.

f
!
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held fhat Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya-t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account 1ts ‘f'mancial status and various other administrative policiesv_. The

following are the observations of the Division Bench:-

“In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction (o La/mhadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescrzbe it
prospectively (o the Panchayats for granting temporary status 10
casual labourers. The direction given to the Panchayat not to effect
any appointments ill* the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction. of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chalrpcxsons of the Panchayats have issued orders of appomtment of
casual labourers. It is fairly conceded by the learned counsel for the
appllcants that such orders could have been issued only by the Executive
Ofﬁcer'of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat élections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being  made on political basis  and some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Villdge (Dweep) Panchayat of

Androth Island has appeared through Advocate| R.K.Muraleedharan, and

contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusiVely‘ within the jurisdiction. of
the Panchayat espeéially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance! The learned counsel has
_invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" erﬁployees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Ranchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to_empn.loyees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited

our attention to various provisions contained in the Lakshadweep

Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat ‘(Gram—in-z-‘aid) R‘ules,
1997, Sri P.V.Mohanan who appears for the alpplicants in some of the
cases, contends that once the Administration san%:tions 'Grant-in-Aid", it 1s

for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage,  local

i
i

®
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has inQited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not proposé to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch. of Original Applications relating to

employees who were engaged by the Panchayats.

28, Sri N Unmknshnan who appears f01 the applxcants in OA 394/7013

has raised a further contention that the casual labourels who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) ol'the Industriial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of l-/airycma Vs. Piara Singh - (1992) 4 SCC
118, The learned counsel points out that some of the applicants in QA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the lcafncd
counsel lor the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have l)o,gn working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the,followidg order was passed:-

‘9. Perusal of the applications reflects that save that in all the

- cases, the period of engagement at one stretch is limited to 89 days

and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially reg/stered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require spécial skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation. of
interim order for all without intelligible d/scnm/nat/on would not meet
the ends of justice. Keeping in view (a). the nghts that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some[ instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial - break. Thése may
include those who have been inducted with specific qualification
of matriculation/IT! and”the like and also those who have been

/nducted under specific schemes

(b) Those who have been inducted with specific qualification -of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job ¢anndt be accomplished by ordinary casual
labour normally engaged for manual works. ~ This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under _thé MGNRGS'scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11. - Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
- notice is that if the casual labourers sought to be disengaged feel
- that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration-and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum’ of 100 days,  which would enable those who
- are still waiting to avail of the benefit of the scheme. Such of these
- casual labourers could be disengaged after they have been granted
- 100 days ‘of work and hereagain, - fter grvmg them a- not/ce ‘of two
Weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated-to be ITl), he shall bé re-engaged before the
next date of hearing and confirmation g/ven on the next date of
hear/ng ' : :

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attémpt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. lJnderstandably, a‘ll these
employees who faced the threat of disengagement have approachéd this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the' Administration has also sought to rely on the



judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, interialia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by‘ the Union of India which ensures minimum 100 days’

employment in a year to maximum number of people.

32.  The short questlon that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has ‘been
not_iced_already that there is nothing on record lo show that the applxcants
had been engaged against any sanctioned posts or that they were SO
engaged after undergoing regular selection oeess In our view, the
Administration has been largely responsxble for the prevallmg unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity 'of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the

mainland also. The predlcament of theislanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number ofyearys-., _ / _

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who ha;\/e been working on casual basis
for more than a decade or two. Sunllarly, the plxght of those employees
who have been working on casual b<151s for the last 5 to 10 years is also

equally pitiable. These employees, in our v1ew are entltled to get the

»
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensﬁred by the
Administration that the entim process of engagement of employees on casual
basis (1f it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Originzal Application Nes. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014.
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